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FAKLIAMEN TAR Y DEBATES 
( P a r t  I — Q u e st io n s  and A n s w e r s )

Mnoday, 3rd April, 1960

The House met at a Quarter to THeven of the Clock

[Mii. Speaker in the Chair]

ORAL ANSWEBS TO QUESTIONS

COMFBKSATION TO B bLATIYES OF INDIANS SHOT IK SUMATRA

*1331. Shsi Sidhvar (a) Will the Prime Minister be pleased to refer to the 
answer given to my Starred Question No. 573 asked on 14th December, 1940 
and state whether amount of compensation to be paid to the relatives of the 
three Indian Nationals who were shot by the paratroopers of the Eoyal 
Netherlands Forces has been settled?

(b) If so, what is the amount paid and if not, at what stage does the matter 
rest?

The D^ttty Minister of External Ailaln (Dr. Keskaor): (a) The amount of 
compensatiori has been settled in so far as the dependents residing in Indonesia 
are concerned but not as regards dependents living in India.

(b) Some amounts have been paid but the Government has not yet received 
exact figures.

Shri Sidhva: Is there any difficulty in coming to a final aettleraent, Sir?
Dr. Keskar: As I s»iid, a settlement has been reached with regard to those 

dependents of the persons killed who are in Indonesia and the Government haa 
accepted and come to a settlement with the Dutch High Commissioner. But 
one or two persons killed have got relations in India and we have not beeu 
able to come to a settlement as regards the amount to be paid to them.

COUNOIL OF Scientific and Industrial Bbsbarch

'̂ 1332. Sbii Sidhva* (a) Will the Prime Minister be pleased to t̂ate the total 
amount of grant paid to the Council of Scientific and Industrial Beseureh for 
^ e  year 1949-50?

(b) What is the amount proposed to be given for the yeor 1950-61?
(c) How many laboratories are under this Council and is any grant made by. 

any State Governments towards these laboratories or Institutes?
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‘ (d) What was the total expenditure of the Council of Scientific and Indus
trial Research during the years 1948-49 and 1949-50?

The Prime Minister (Shri Jawaiiarlal Nehru): (a) Rs. 107 -54 lakhs composed 
of (i) Recurring grant of Rs. 47-54 lakhs, and (ii) Capital grant of Rs. 60 lakhs 
for construction of laboratories ewid purchase of equipment.

(b) Rs. 140 lakhs composed of (i) Recurring grant of Rs. 65 lakhs  ̂ and (ii) 
(Capital grant of Rs. 75 lakhs for construction of laboratories and purchase of 
equipment.

(c) 11 National Laboratories. No recurring grant is contributed by any 
:State Government towards the Laboratories but some State Governments have 
made donations of valuable land and fine buildings.

(d) 1948-49~Rs. 72,02,800.
1949-50—Rs. 1,62,94,500 (Estimated).
Shrl Sidhva; May 1 know whether there has been any cut in the provision 

for 1949-50 in the amount stated by the Prime Minister now?

Shri Jawahaorlal Neh^: You mean the Budget for 1950-51?
Shrl Sidhva: No, Sir, 1949-50.

Shri jawaharlal Nehru: I think I will have to speak from memory. I think 
there was some cut. The figure I have given for the next year has been arrived 
at after such a cut has been imposed.

Shri Sidhva: What part of the work of this Institute is affected by that cut?

Shri Jawahariai Nehru: May I point out one thing? The figures have not
been finalised and therefore they are not quite clear. Though there has been 
a cut in the State grant, the Institute has been getting fairly considerable sums 
from private sources for buildings, et«c., so that the total figure is much higher 
than the State grant itsfJf. So, as a result of a re-arrangement, etc., the 
Institute’s work, I am happy to say, has not suffered much in any direction.

Shrl 1C. A. A^^angar: May I know if any portion of the amount t)hat has 
been spent is utilised for carrying on the infonnation concerning industrial 
research in the various institutes to the industries so that they may progress?

Shrl Jawahariai Nehru: That is one of the primary objects of this Institute. 
That is the most important object of the Board of Scientific Research which is 
•composed of the best and the most eminent scientists, industrialists and others. 
They consider these questions daily. Only a short while ago there was a 
meeting, and out of 100 items, probably 88 or 90 related to the subject pointed 
out by the hon. Member. '

Shri M. A. Ayyangar: May I know if any portion of this recurring grant is 
granted to the various Universities or is the whole amount spent by the 
National Laboratories itself? '

Shri Jawahariai Nehru: The amount that has been provided for the National 
Laboratories ip utilised for research work in Universities and by individual 
scientists and in various ways like that.

Prof. S. N. Hishra: May I ask whether some of the important appointments 
have been made in the Council of Industrial Research without any reference 
to the tTnion Public Service Commission?
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CUbui. Jawaliarlal Nehru: It has absolutely nothing to do with the Union 
Public Service CommiBaion. It ig not a paid service. Eminent people are 
appointed there for advice.

Shri Are the researches in this Institute to be conducted by the
scientists whb are in the pay oi the Government or can private persons also 
avail themselves of the facilities in this Institute?

Shil Jawaharlai Kehiu: There are any number of people who ore not in the 
pay of the Government who have assisted in this wt̂ y.

Shrl A. O. Guha: In view of the fact tihat the industries are likely to get 
great benefit from these researches, have the Government approached the 
industries to contribute to the funds or have the industries made any contri- " 
butions so far?

Shri Jawahailal Nehru: If the hon. Member likes I will give the amount's 
that have been received by way of contributions. From Sir Dorabji Tata Trust, 
Rs. 8,30,000; Sir Ratan Tata Charities, Rs. 11,70,000; the Indian Steel and. 
Wire Products, Rs. 1,00,000; the late Mr. D. P. Khaitan, Rs. 25,000; the Indian 
Metallurgical Association, Rs. 10,000; and Dr. Al. Rm. Alagappa Chettiar, 
Rs. 16,00,000.
These are some of them, immediately in front of me. There are many others 
too,

Shrl R. Velayudhan: May I ask whetJier the Government had invited one 
Dr. Peters of the Rchester University for conducting research?

Shrl Jawaharlai Nehru: The name sounds familiar. But I jannot answer 
the question without proper enquiry.

Shri Kamath: If the Union Public Service Commission has nothing to do 
with the appointments made in this Institute, who, may I know, is the appoint
ing authority?

Shrl Jawaharlai Nehru: Mr. Tyagi’s enquiry was about the membership of 
the Council of Scientific Research and the Board of Scientific Research which 
consist of not paid employees, but eminent people. They are not employees.
As for the others, many of them go through the process of t»he Union Public 
Service Commission. I am corrected by my hon. Colleague, that they do not. 
But, apart from this, sometime or other, this House will have to consider thig 
-question of appointments for special technical services, because, I am quite 
convinced after the experience I have had that special boards or special arrange
ments should be made for th  ̂ selection of technical personnel. The Service 
Commission is an excellent Commission no doubt. But it is more or less for 
administrative services. Its outlook is administrative rather than technical, 
although they get the advice of technical people. Apart from other reasons, 
the delay involved is tremendous. Normally technical people should be 
employed as much as necessary with the help of businessmen and competent 
t êchnical men, but when we employ them we get tied up with Government 
rules and we cannot get rid of them even if they are thoroughly inoompetent. 
This question arises with regard to .State-owned factories. It is an important 
question for consideration there.

Shrl Shiva Bao: May I ask whether, on the side of industrial research, any 
attention hm been devoted or prtjposed to be devoted to cottage industries?

Shrl JawaharliU Nehru: Certainly attention is proposed to be devoted and 
some attention has been devotfed. But perhaps it may be ^aid that as much 
attention as should have been devoted has not been devoted.
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Shii S. 0. Sanumta: May I ask whether there is any provision to see thatj 
ihere is no duphcation of the work done in other Ministries?

Shri Jawaharlal Nehz^: Yes, various Ministries are connected with scientifio 
research, for instance, Food and Agriculture, Industries, and I ihink one or 
two others too. There was some duplication of work. A Scientific Co-ordina
tion Committee is there, consisting of representatives of various Ministries
inciudiag the Ministry of Defence which also carries on important) research 
work and they coordinate the research activities.

Shri Kamatli: What, Sir, is the personnel of the Selection Board for the 
appointments to these* laboratories and other research posife?

Shri Jawabaxlal Mefaru: I think they differ in various ways. There is not 
one Board for every thing. Perhaps my hon. colleague, Dr. Mookerjee mfty 
be able to enlighten us.

The Kinister of Indiurtry and 8tq>p]y (Dr. S. P. Kbokdrjee): Whenever 
vacancies arise or new' appointments have to be made, selection committee^ 
are appointied. The Chairman of the Selection Committee is the Vice-President 
of the C.S.I.R. and the D.S.I.R. and the Director concerned are ex-offtcio
Members; technical experts or outsiders are also appointed. All appointments
are passed through special selection Committees appointed for this \ urpose.

F is h  I m p o e t b d  f b o m  P a k is t a n

*1338. Shri Sidhva: (a) Will the Minister of Oommercei be pleased to state 
the quantity of fish that was imported from Pakistein in 1948 and 1949, each 
year separately?

(b) From what parts of Pakistan was this fish imported into India?
(c) What is the total value of such imported fish?
The Minister d  Oommeirce (Shri Ne^gy); (a) to (c). A statement giving the 

information is placed on the Table of the House. [See Appendix VI, annexure 
No. 19.]

Shri Sidhva: May I know' what was the quantity of fish imported from 
Pakistaji in the year 1949?

Shri Neogy: I have given in the statement the quantities in some detail for 
Eastern Pakistan and Western Pakistan. From Eastern Pakistan the fjuantity 
ŵ as 12,774 Cwts. and from Western Pakistan 23,943 Cwts.

Shri Sidhva: Is there any export duty on fitfh charged by the Pakistan Gov
ernment ?

Shari Neogy: That is so, since, I think, the last budget of theirs. Just for a 
year the export duty has been in operation, except when it was suspended 
between rJune and December 1949.

Shri Sidhva: Is it not a fact that by common arrangement this duty was 
abolished? •

Shri Heogy: I do not think there was any understanding as regards the duty 
on ttsh, as far as I recollect. May be they suspended their duty when we did 
not levy export duty on Mustard Oil?

Shri Kamath; How much big fii»h has come recently from Pakistan?
.Shri Heogy; the hon. Member is perfectly aware how many.
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Inteodtjotion op Extra Shifts in Mills and Faotobixs

^1384. Seth Govind Das: Will the Minister of InduEtry axid Supply be
pleased to s tate the inmiba’' of gugar and textile mills, steel factories and coal 
mines whare more than one shift had been introduced to increase production 
during the year 1949-50?- - .

Th» MinlstCir of Industry and Supply (Dr. S. P. Mookerjee): The information 
is being collected and will be laid on the Table of the House in due course.

# 5  qr fsnr f w :

5iTT̂ HiiM’ff •«<«n <pV ift̂nrr «nrr^ ?
Seth Gcivlnd Das: Are Government making any scheme for starting more 

than one shift in those factories or mines where only one is working at present?-
Dr, 8. P. Moolc6r]ee: If raw materials, are available and finance is available, 

then obviously more shifts, can be introduced. Government cannot supply 
these.

?T«rT ^  ^  JPTT v t f

ORAL answbkb 1261

f w  ^  Ti|T t  ?

Seth Govind Dae: Are any efforts being made to obtain this finance and 
labour?

Dr. S. P. Mookeilee: There ig no speciaf effort* made by Govt .̂rnment.

Import of H ides and Skins

*̂ 1835. Seth Govind Daa: Will the Minister of Industry and Supply be
pleased to state:

(a) the quantity of hides and skins imported in the year, 1949-50; and
(b) whether it is possible to stop import of hides and skins completely by 

developing our own tanneries?
The Minister of Industry and Supply (Dr. S. P. Mookerjeel): (a) Hides, raw—  

Nos. 6iJ,532; Hides, tanned or dressed—Nos. 9; Skins, raw—Nos. 824,098; 
Sliins, taniied or dressed—Nos. 28,979; (fo.r the ])eriod 1st April to 81st 
October 1949).

(b) Yes, the imports are gradually being decreMSed.

#5 Tr?T sfiirf ^  *ft #5TT

5P ^  ^  3rr^ ?

Seth Govind Das: Have the Wardha Gau Seva Sangh and the Cattle Frotec- 
tion Committee that was set up by the Government submitted any .scheme 
that NvIiereviT (MJiicentration camps be esti^blished special tanneries be also 
opener! to iitHi/e the hides of the dead animals?



Dr. S. P. Mookerjee; I could not follow the hon. Member's question. He 
can explain what he means by “ Concentration Comp” .

Mt. Speaker: The question is whether Government have on hand a scheme 
for starting tanneries on the lines of recommendations metde as a result of 
certain experiments in Wardha by having concentration camps and nging the 
skins of dead cattle.

Shrl ^ a g i: His emphasis was on the Rkin of the dend animnl.
Dr. 6. P. Mookerjee: T do not think there is any such scheme under con

sideration . "

3ft iTsp sftt^5T?r ^  q ^

^  zftsr̂ TT T #  t  ?

Seth Qovind D®fi: Are the Government aware of the fact that the Cattle 
Protection Committ'ee that the Government had herself set up has also submitted 
a similar report?

Dr, S. P. MockerJee: There has been no such discussion in my Ministry. 
It might have been in the Ministry of Agriculture. *

Dr. Deshmukli: May I know from the hon. Minister the extent to which the 
quahty of hides and skins in India has been spoiled by the activities of the 
hon. Member, SSeth Govind Das?

Mr. Speaker: Order, order.

^  #  3ft I ,  ^  f t  %  ^  f e f t  ?ft>TW ^  f  ?

Seth Oovind Das: In this connection m ay 1 put a question so that Dr. 
Deshmulvh inuy know that he is sailing under a grave misapprehension in 
respect of what he has said?

Mr. Spoaker: It is not necessary. Order, order. It is not that all Members 
always state fcicts .correctly. We may proceed further.

Maioifaotubk of P ower A lcohol from Molasses

’*‘1336. Seth Gkyvlnd Das: Will th« Minister of Industry and Supply be
pleased to state:

(a) the number of sugar factories where arrangement exists for the manu
facture of power alcohol from molasses; and

(b) the amount of alcohol manufactured in 1949-50 and its approximate 
value?

The Miniatar ol Industry and Supply (Dr. S. P. Mookerjee): (a) Fourteen.
(b) Actual production in 1949 was 42,29,659 bulk gallons. Production 

during the period January to March 1950 is estimated be about 12,00,000 
gallons. .I' ,

Tte approximate value of the pr^uotion in 1949 is Es. 28 lakhs.
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^5 ^  : q f  5ft 3R r^ ?!r  w^TK |, fip^ T R  ^

m m i l  -

Seth Govind Das: To what use is this alcohol that is being pro<luced put?
Dr. S. P. Mookerjee: Not for intoxioation; nor for drinking purposes.
Shri Qoenka: What is the total capacity of the factories for manufacturing 

aloohv>! India*?
Dr. S. P. Mooker|ee: Th© actual quantity produced is 42,29,650 bulk gallons. 

It will be nearly about 60 or 70 per cent, of the total capacity.
Shri Alagesan: What is the percentage of pure alcohol mixed vvith petrol?
Dr. S. P. Mookeriee; 1: 4.
Sllri Tyagi: Is it a fact thati in connection with some agreements with petrol 

companies the manufacture of alcohol by molasses has been restricted to some 
limit?

Dr. S. P. Mookerjee: No, sir. All the power alcohol that is now being 
manufactured being utilised and I expect that the total production in 1950 
will coi'ie t.) 60 lakhs of gallons.

Shri Tyagi: question was whether there is an}* limit fixed for the
manufacture..........

Mr. Speaker: He said: “ No” ,
Shri Tyagi: He has said “ No” to the use of alcohol. I am asking about 

the manufacture of alcohol and whet»her there is any limit? What is the ceiling 
limit put on the manufacture of aJcohol or are the sugar mills free to manufac
ture as much as they choose?

Dr. S. P. Mookerjee: There is no limit, except, of course that v/e do not 
want to pt*oduce more power alcohol than what can be used, in the various 
Stakes in Tndin There is some difficulty in the differeJit States accepting this 
proposition. We have worked out a formula which will apply to almost all the 
States

Shri Tjiagi: According to this new formula will the quantity of manufacture 
of alcohol be increased, and if so, to what extent?

Dr. S. P. Mookerjee: Our target for this year is 60 lakhs of gallons.
Sbii Qoenka.: What is the pe.rcentage of purity of this power alee hoi which 

is manufactured in this country?

Dr. S. P. Mookerjee: Sometimes neat power alcohol is used and sometimes 
it is mixed with petrol.

Shflri Tyagi: Is it the policy of the Government to enforce the mixing of 
alcohol— (Interruption.)

Shri Goenka: What is the percentage of the purity 'of the power alcohol 
manufactured in this country?

Dr. S. P. Mookerjee: I have not got the actual percentage here.
Shri Deflhband&u Gupta: May I know whether it is the policy of the Gov

ernment to allow everĵ  sugar factory freely to manufact^ire power alcohol?
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Dr. P. S. Mookerjee: That is so.
Dr. Peghmiikh; May 1 know what steps are being taken to see that power 

alcohol is manufactured in those States where prohibition has been introduced?
Dr. 8. F. Mookerjee: We have communicated to the States that there should 

be no restriction imposed on the manufacture of power alcohol. If any special 
steps have to be taken, for preventing the use of alcohol, the States may 
consider.

Dr. Deshmukh: My question is this. I wanted to know the steps taken 
by Government to see that power alcohol is manufactured where alcohol was 
manufaotiired before prohibition.

Dr. S. P. Mookeariee: We have asked the States to encourage the manufac
ture of power alcohol in these units.

Shll CkMnka: May I know why ig it that we are manufacturing only 60 per 
cent, of our installed capacity? What steps are Government taking to see 
that 100 per cent, production is realised?

Dr. S. P. Mookeirjee: Because there were no facilities for mixing and on 
account of the high prices, other States were not willing. As I said just now, 
in 1947, we produced 22 lakh gallons; in 1948, it was 85,40,000 gallons. In 
1949, it was 42,<X),000. In 1950, we expect 60 lakh gallons.

J u te  e x p o r t e d  th eou oh  Calcu tta

''1837. Dr. M. M. Das: Will the Minister of Oommerce be pleased to state:
(a) the quunlitj of jute and jute goods exported through the port of 

Calcutta during the years 1947-48, 1948-49 and 1949-60; and .
(b) the revenue derived by Government from the oxi)ox*t of jute ai)d jute 

goods through the port of Calcutta in each of the years 1947-48, 1948-49 and 
1949-50?

The Minister of Ckwnmerce (Shri Neogy): (a) and (b). A statement showing 
the quLintity of raw jute and jute goods exported through tilie port of Calcutta, 
and the export duty collected thereon during the years 1947-48, 1948-49 and 
the ten months April 1949 to January 1950, is laid on the Table of the Houpe. 
[See Apjpendix VI, annexure No. 20].

Figures for February 1950, are not yeti available.
Dr. M. M. Das: ]s it a fact that to maintain tlie export of jute and jute 

goodfl from the port of Calcutta, the Indian Jute Mills Association is negotiating 
with the Pakistan Government for the import of 8 lakh tons of jute on a barter 
deal?.

Shri Neogy: T do not know how these two are connected. I  think the hon. 
Member refers to the Press reports that certain talks have taken place between 
certain officers of Pakistan and some representatives of the jutie trade in Calcutta, 
If that Ts my hon. friend's point, I may say that a report of these talks has been 
made to Government and we are awaiting response ft*om the Pakistan Govern
ment to our message which was sent/ on the 1st February 1950 that would 
be prepared to have a conference for the purpose of discussing all pending trade 
questions comprehensively.

Dr. M. M. Das: May T know whether it is a fact that the Calcutta Jute 
Baler’s Association and other jute interests have sent strong protests to the 
Government against such barter deal, and whether they have pointed out that 
four lakh tons of j)urchased jute has not been released by Pakistan to India?
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Sbri Keogy: Yes. Such protests have been received.
Dr. 1C. M. Das: May 1 know why (lovernnient allowed these banias to

^ntinue these barter de^s without the consent of Government?

Mr. Speaker: Ord ,̂ order.
Shri Jawaliâ rlal Nebiru: I do protest against this language being used against 

^eminent citizens of this country.
Dr, M. M« Das: 1 withdraw; but I want to Icnow why these jute interests 

were allowed to carry on these negotiations without the consent or permission 
of the Government?

Shrl Neogy: No consent of Government is required for the purpose of 
^carrying on informal talks between the jute industry and certaiji clliecrs of 
Pakistan Government who have been specially charged with the supply of jute 
from Eastern Pakistan. ,

Dr. M. M. Das: In it a fact that Government has refused to implement
thnt agreement?

Shri Ftank Anthony: On a point of order, Sir..........
Mr, Speaker: After this question is answered.
Shrl Neogy: I have already given the answer that a report has been 

received by Government, and I have also indicated the circumstances in which 
the proposal may be considered by Government.

l b .  Speaker: What is the point of order?

Shri Frank Anthony: The hon. the Letider of the House protested against 
the use of the word hania suggesting that it whs unparliiiinentary. The other 

•day.......
Shri Jawaharlal Nehru: i did not suggest that.
An Hon. Membei: He did not suggest that.

Shri Frank Anthony: Well, apparently that is what was meant. I would 
like to bring to your notice I'hat a Member on the Treasury Eenches used much 
more reprehensible language that one of the hon. Members was masqn(?ra(lin  ̂ as 
A hania. No objection was taken to that.

Mr. Speaker: Order, order. Objection should have been taken at that time.

Closu bb  of E noin bbbin g  Conobbits in  Calcutta

*1338. Dr. M. H . Das: (a) Will the Minister of Induot^ and Supply be
pleased to state whether it is a fact that about sixty engineering fx^neerns have
'been lying closed in C'alcutta for the last few months?

(b) If BO, what are the reasons for this?
The Sinister cl Industery and Supply (Dr. S. P. Mookerlee): (n) and (b): 

According to t4ie inlornuition furnished by the Government of West Bengal, 
six engineering c<jneenis were closed in and around Calcutta mainly due to 
labour trouble. Of these, two have since resumed work.

Dr. M. M. Das: May I know whether any steps have been taken by Gov-
’Cmment to help those engineering concerns?
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Dr. S. P. Mooktrlee: Where it has due to want of raw materials, we 
have tried to supply them more raw malierialB. Where it has been due to 
labour troubles, we have ttled to settle these disputes. Government could not 
do anything more. Two have already re-opened.

Dor. M. M. Das: Have Government, any information about such closure of 
Engineering firn̂ s in any other part of the country?

Dir. S. P. Mookeriee: As I said, on account) of shortage of raw inotorials,. 
some engineering firms had to close down. We have no special information 
from any other ojea.

Shri Deshbandha Gupta: May T know whether any of these concerns were 
tools manufacturing concerns? '

Dr. S. P. Mooker]ee: I do not think so. One of tliese hag gone into liqrida- 
tion already.

Shri Deflllbaildllti Gupta: May I know whether it is a fact that the Tariff 
Board recommended some protection to the tools manufacturing industry 
about two years ago and no action has been taken on same and whether some- 
tool manufacturing concerns have gone into liquidation?

Mr. Speaker: I vm afraid, this (lô ŝ not arise. Next question.

Consumption of Coajl

*1839. Shri Kesava Rao: (a) Will the Minister of Indusljry and Supply be
pleased to state hoN\' much coal is consumed in India per year?

(b) What is the per capita production of coal in India?
(c) What is the corresponding output of coal per worker in other countries?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) The average

consumption in the countrs  ̂ during the last two years was 24-4 million t(‘ns.
(b) ’28 tons per worker per day in 1947.
(c) According lo the details published by the United Stateg Bituminous Coal 

Institute the output per worker per day was;
U.S.A.—5-4 tons (194ft).
Canada—2-82 tone (1946).
Great Britain—120 tons (1047).
Belgium—0 64 tons (1947).
Czechoslovakia—1*19 tJons (1947).
France—0*65 tons (1947).
Poland— tons (1947).
Germany—1*02 tons (1947).

Shri Kesava Eao: May I know whether there are large quantities of surplus 
coal in India, after consumption?

Dr. S. P. Mookerjee: No; the present stocks are quite normal.
Shri Keoava Rao* May I know whether there is any proposal to ntart new 

<soal mines in the C.P.?
Dr, S. P. Mookerjee: No; noti much progresg has been made. Governinent 

has no intention of starting any new coal mines.
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Shri Kldiorlmohsu Trip&tbll: What are the reasons for the low per capita 
output in India as compared with other countries?

Bt. 8. P. Mookerjee: The units abroad certainly are more mechanised. 
There is less productivity of labour in this country. Iti is very difficult to 
analyse all the circumstances. These two are the main reasons.

Pandit Muniflliwar Datt Upadhyay: What is the total coal production in 
India? 

Dir. S. P. Mookerjee; In 1949 it was 30 million tons.

E stablishment Chakgbs o n  Salt |

*1840. Shxi Al&ges&n; (a) Will the Minister of Industry and Supply be-
pleased to state what is the amount collected as ‘establishment charges’ by 
Go\emment on each inaund of salt and what is the total annual colleotion?

(b) What is tbe annual expenditure of the present Salt Department on 
establishment?

(c) What is the net saving under this head?
Th& Minteteor of Industry and Supply (Dr. S. P. Mookerjee): (a) Rs. - 3/6̂  

per maund from Governmenti factories and Rs. -/2 /- per maund from licensed 
factories. The total annual collection was Ra. 57,44,000 during 1948-40.

(b) Rs. 48,28,000 during 1948-49.
(c) Rs. 9,16,000 during 1948-49.
Shri AlageB&n: May I know what is the collection from the licensed factories?'
D»r. S. P. Mookeriee: Collection from Government factories is Rs. 30,38.000

and collection from private factories is Rs. 27,06,000.
Shri Alagosan: May I know whether there has been any reduction in the 

estabhshrnent) charges since the abolition of salt tax and if so to what e::tent?
. Dr. S. P. Mookerjee; There has been some reduction. 1 have not got the
details here; I can give the figures to the hon. Member, if he likes.

Shri Alagesan: Is it a fact that the present supervisory establishment is 
maintained only to collect tlhis and if the ceĴ s is abolished, there will be 
no necessity for this establishment?

Dr. S. P. Mookerjee: I have referred the matter to the Salt Advisory Com
mittee. They are considering it. We can take a final decision after a survey 
has been made.

Shri Alagesan: Are Government aware thati large scale thefts are taking 
place from the salt factories in Madras and this has discouraged the production 
of salt?

Dr. S. P. Mookerjee: Cases of theft should be reported to the police. I do* 
not know' whether that was done or not.

TmPORT of SlTROIOAL AND SOIBNTIFIO iNSTaUMBNTS

*1842. Shri Sivan Pillay: Will the Minister of Oommeroe be pleased to state:
(a) whether there has been any change in the policy in granting licences for- 

import of surgical and scientific instruments from abroad since April, 1949;
(b) if so, what the nature of the change in policy is;
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(c) whether t^e list of items of such instruments for which Goverument 
proposed to issue licences ait^r April, 1949 was prepared in consultation with 
ttny organisation of the medical profession or of the dealers; and

(d) what percentage of the demands of the country in respect of surgical 
instruments is being met by Indian manufacture and what percentage by im- 
;ports from foreign countries?

The Minister of Oommerce (Slirl Neogy): (a) Yes, Sir, i*he policry \va« ch-mged 
in June 1949.

(b) From a fairly liberal policy, licensing has been restricted to overall 
monetary limits and subjecjted to essentiality tests.

(c) Licensing policy for such items is formulated in consultiition with the 
Directorate General of Health Services and the Directorate General of Industries 
and Supplies. No non-govemmental Organisation of the medical profession or 
o f  dealers was consulted.

(d) Generally sj)eaking about 10 per cent, of the country’s requirements are 
met from Indian sources and the balance from imports.

Shari Sivan Pillay: Have Government received any representation from the 
Association of scientific and surgical instruments traders of Bombay for import- 
licences for veiy essential scientific and surgical instruments and if so, what 
.action have Goveinrnent taken on this representation?

Shirl Veogy: A representation was received from the Association mentioned 
by my hon. friend and necessary and possible action was taken vo meet the 
points raised by the association. '

Shri Sivan Pillay: May 1 know whether high ])ower microscopes and other
•scientific instniments are being manufactured in India?

Shri Neogy: I do not know about other scientific instruments; but as far 
as microscopes are concerned we are guided by the advice of the Education 
Ministry and some imports are allowed.

Shri Ooenka: W'hat is the total amount of imports of surgical and scientiifio 
instruments?

Shflfi Heogy; I will have to ask for notice of that question.

86th Qovind Das: Are any efforts being made to manufacture more >̂f these
instruments in India?

Shrl Veogy: Well, I might tell my hon. friend tlmt Sialkot was a very 
important' centre for the manufacture of surgical instruments, and some of the 
refugees who have come away from Sialkot are trying to set up business, and 
all possible encouragement and assistance would be given to them.

Shrl Kamatht How many firms are there in Bombay manufacturing tbese 
instruments ? ’
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T ba-Chbsts

*1S4Z* Shri Damodxa Henon: Will the Minister of Oommerce be pleased to 
state ^̂ h0ther Government are taking any steps to encourage grertter use of 
Indian-manufactured tea-ohests and discourage imports of this conmiodity from 
foreign countries? "

Tile Minteter of Ooxnmerce (Shri Neogy): Yes. In order to safeguard the 
interests of the indigenous industry  ̂ import of tea-ches.ts is allowed cnly to 
bridge the gap between indigenous production and the country’s totid require
ment and that too, on condition that the importers will buy tea chests from, 
indigenous sources to the same extent as the quantity proposed to be imix)rted 
from foreign countries.

Shri Daxnodra Mexum: Have the i)!ywood manufacturers of India represented 
to the Government that they are in a position to supply the entire demand for 
tea-chests in the country? '

Shri Keojgy: Yes, they tried to make that out. As a matter of fact that 
claim is in dispute to some extent.

Shri Ohallha: Whnt is the quantity of tea-chestt> manufactured in Assam?
Shri Neogy: 1 have got the figures separately just now before me.
Shri Q«Oenka: May I know if there is any negotiation with Russia for the 

import of tea-chests and if so, what is the success achieved by Gf)vernment in 
these negotiatiojis with Russia?

Shri Keogy: It is not a question of negotiations. Certmn enquiries were made 
from differonli countries and Russia was one of those countries.

Shri Goenka: What is the result of..... ^
Mr. Speaker : Order, order, Mr. Menon.

Shri Karunakara Menon: May I know if there is any truth in the reports 
sometimes found in the papers that some European firms are purreptitiously 
importing plywood tea-chests from Scandinavia, Norway and Sweden^

Shri Neogy: I do not Khink there is any truth in that.

Shri Borooah: Have Government received any representation from the tea
industry that the quality of the tea-chesty manufactured in India is not up to- 
the mark, and that tihis has had an unwholesome effect on the expansion ol 
tea marketing in the U.S;A.?

Shri Neogy: Yes, these complaints have been made.

Shri Goenka: Sir, what is the result of...

Mr. Speaker: Order, order, let him put his question.

Shri Borooah: Is it a fact that the report from the Indian Trade C^mimis- 
sioner in the U.S.A. has corroborated tihis?.

Shri Neogy: The hon. Member perhaps is referring to a rather dd report;. 
abo\]t a ye«r ago, as fai as I can recollect, such a report was made.

Shri Borooah: Sir, I am referring to a report published in The Ca/pital
the last but one IsBue
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Shri Neogy: I have seen that. It is a quotation from a report nlade about̂  
,a yeai’ ago. I might add that as far as the question of improving the quality 
of the indigenous product is concerned, certain standai*ds have been laid down 
by the Indian .Standards Institution and inspectors have' been appointed for 
the purpose of satisfying themselVes that tho indigenous products come up to 
the standard laid down.

Shri Goenka: What is the result of the negotiations with Eu^siu in regard 
to the purchase of t^a-chests? •

Shri Neogy: There is no negotiation. As far as I am aware, Russia is not 
at the present moment in a position to supply tea-chests.

Shri Laksfamanan: How do the prices of the indigenous chests compare vsdth 
.those of the foreign cnes?

Shri Keogy: 1 am speaking subject to correction; but» the difference is not 
very great. Perhaps the indigenous tea-chests may be slightly dearer, but the 
difference is not very material.

Shri Buragohain: Has any measure of protection be^n given to the indigenous 
industi’v ?

Shri Neogy: Oh yes.

E xport of Coib Mat and  M attinos

*̂ 1344. Shri Damodra Menon: Will the Minister o f  Oommerce be [ l̂eased to 
'S t a te  whether any effort has b e e n  m a d e  to persuade the U. K. Board o f  Trade 
t o  place ooir mat and mattings on Open General Licence.

The Minister o! Ck>mmerce (Shri Neogy); Yes. Coir mat and mattings Tnave 
already been placed on the O.G.L. in the U.K.

Shri Damodra Menon: What steps have Government taken to increase the 
export of coir mats and mattings to other countries, especially to hard currency 
areas ‘?

Shri Neogy: We have issued insttructions to the various Trade Commissioners 
to help as far as possible, in this matter, and a^in we have included these 
items in the trade agreements with certain countries.

Shri Damodra Menon: May I know whether our embassies in Canada and 
Anierioa are exhibiting coir mats and mattings for popularising them?

Shri Neogy: Well, when exhibitions take place, tihey are definitely exhibited.
Shri Kanmakara Menon: What are the reasons for the slump in the trade 

in coir mattings at the present moment?
Shri Neogy: T do not think there has been a remarkable-slump, judging from 

the figures that I have got here. For instiance in April to November 1949, the 
exports reached almost a record figure.

Shri Goenka: May I know, Sir, if there is a purchase tax in the United 
Kingdom on these coir mattresses and mattings?

1 2 6 0  PARLIAMENTABY DEBATES [3RD ApE. 1950

Shri Neogy: That may be so, I am not in a position to say definitely.
Shri Deshbandhu Gupta: An

[ide in India?
Shri'Keogyr I do not know.

Shri Deshbandhu Gupta: Are our own embassies using these coir mattresses 
made in India?



Pensions toD isp laob d  R etired  Gov'brnmbnt Bkryants

^1345. Sardar Hukam Sinjh: Will the Minister of Eehal)ilit&tioii be pleased 
i>o state whether the Govemment servantfi displaced from Sindh and N.W.F.P. 
who had completed the age limit of 55 years for retirement from service would 
ibe entitled to any pensions? ,

The Minicrter of State for B^habilitataon (Short Mohan Lai Saksena): Yes, Sir.

Sardar Hukam Singh: Are they being treated as if they had opted for India 
as other displace?persons from West Punjab and Baluchistan?

Shri Mohan Lai Saksena: Yes, the agreement was that tihey will submit 
their claims to the governments concerned and the governments will set up 
two central organisations, one in Pakistan and the other iii India; and these 
organisations will scrutinise the applications and claims and afterwards send, 
to the Provincial Governments under which they were serving, their 
recommendations for being confirmed.

U m brella  I ndustry

’̂ 1346. Shri S. 0. Samanta: Will the Minister of Induatiy and Supply be
pleased to state what steps the Government of India have taken to encourage 
the development of indigenous umbrella industry in India?

The Minister of Indufltiy and Supply (Dr. S. P. Mbokerjee): Government are 
encouraging the development of this industry by allowing liberal importns of 
raw materials and capital goods as well as transport facilities.

Shri S. 0. Samanta; Sir, are umbrellas being manufactured in India and,
if so, what are the names of tlie firms doing it?

Dr. S. P. Mookerjee: There are three important manufacturers of umbrellas, 
one is in Bombay and the other two in Calcutta,

Shri S. 0. Samanta: Are tihere any restrictions on the import of raw 
materials ?

Dr. S. P. Mookerjee: Ŵ e are allowing liberal imports now.

Shri S. 0. Samanta; Are indigenous umbrellas exported to other countries?

Dr. S. P. Mookerjee: Other countries are not prepared to take them.

Shri RathnaswBmy: Is Government contemplating giving any kind of assist
ance to any factory manufa<5turing umbrellas? '

Dr. S. P. Mookerjee: As. far as I understand, there is some difficulty with
regard to some of the parts, mainly ribs, and we have allowed several plants
and machinery irt be imported into the country for this purpose. Arrangements 
are being made, so that as many of the parts as possible for tihe manufacture (rf 
umbrelhis can be manufactured here.

Dr. Deshmukh: Are the Government cojitemplating to send any peojiie to 
foreign countries to ieam this tirade, to study the manufacturing processes in 
China for example, and to arrange for Chinese ladies tm visit India to advise 
Government in tliis matter?
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Allegations against India by Provincial Ahmadiya Muslim Associa
TiON OF Tanoa

*̂ 1847. Shrl Kamath: Will the Brlme Minister be pleased to state:
(a) whether it is a fact that an address was presented on 4th January, 1960 

to ‘the Governor of Tanganyika by the Provincial Ahmadiya Muslim As?:oeiatiaa 
of Tanga;

(b) whether it is a fact that the address contained false allegations against
the Government and the Union of India; and *

(o) what steps have been taken by Government to counter such propaganda 
abroad? "

The Deputy Minister of External Affairs (Dr. Kericar): (a) Yes.
(b) Yes,
ĉ) Our CommiHBioner in East Africa is taking necessary action to counter 

such propaganda abroad.
Shri Kamath: May I know where our agency for publicity and propagandai 

is situated?
Dr. KecOcar: In Nairobi.
Shri Kamath: Ir it not parti of diplomatic etiquette that an address <̂f this- 

nature is first shown to the Governor and only aft«r his approval is it allowed 
to be presented to him?

Dr. Keskar: I do not know whether an address to the Governor by this 
Ahmadiya Muslim Association can be said to be a diplomatic function. " I dx> 
not know on what principles can this be called a diplomatic function.

Mr. Speaker: Anyhow, this refers to some organisation in a foreign country.
Shri Kam&th: What proportion approximately of the persons overseas wno 

were called Indians before the 15th August 1947 now describe themselves as 
Pakistanis?

Dr. Keskar: That is a general question.

Mr. Speaker: 1 do not think he can ask for information about this. It 
cannot be legitimately raised on this question. ^

Shri Kamath: How' is it ...................

Mr. Speaker: Order, order. I would not allow it.
D isp l a c e d  Rahriwdlas in  N e w  D elh i

*1848. Lala Aohint Bam: (a) Will the Minister of Behabilitation be pleased 
to state how many displaced Rahriwalas (hand driven carts vendors) were 
working in New Delhi before the ban was applied to them in 1949?

(b) How many have been provided with alternate sites to carry on their
trade? -

(c) How many have bean given loans?
The Mtnister of state lor BehabiliUtton (Shri Mohan Lai Saksena): (a) m i.
(b) All have since been allotted either alternative sites or shops constructed 

by flie Municipal Committee.
(o) Thirty-four of them had applied and have been granted loana.
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a r f ^  TT»T : »TT?T̂ t?T 3ft Pf ^  3TKfiw1r ^

^  arjrr?̂  f f ,  ^  ^  arr^ft ar^ #5 t| artr

^ ;?5 ^  3TfT ^  T̂iT?T|)r ^  TfT «TT ?
Lala Achint Ram: Will the hon. Minister be pleased to state as to h w

many persons to wliom the shops had been allotted stayed at that place and
how many shifted fron.i there as they were not making both ends meet?

«fr : ^rnr? iti^T «p> *TT?ŷ>T | ft? ?rf

^  f  I cPP Jrft I  fsR  % fell 
^  ^  !pr*T ^  f  I

Shrl Mohan Lai Sakaana: Perhaps the hon. Member is aware of the fact 
that he is referring to New Delhi. As far as I am aware all tlie persons to 
whom shops had been allot̂ ted are carrying on there.

^  ^  I  f% fsRT# a r r ^  ^  IT ^  ^

% fe'T) \ 0 ^  ^  ^  ^ ?

Lala Achint Bam: Ir it a fact that out of the persons who had been sent
there only 60 are now there and the rest have ^one away?

«ft iTtf^ : 5pTT ^  5FT Jrd f  %  M  V

^  ^  i ^  %  %er# f  af̂ T ^  t

Shrl Mohan Lai Saksena: As far as my information goes 814 rehbiwaloi 
were given accommodation there. I do not know how many are still there and 
how many have left.

STfipcT THT : SRTT ^?T STPT# t V v r fw  fv
^ f t  T^# ^  F?T5rTJT ?

Lala Achint Ram: Will the Government make efforts to find out as to where 
they have gone and will the Government make any arrangements to provide 
accommodation to them?

gfr ^  T̂̂ I#Tr : ^  #  JTff an̂ TT ft: 3̂?ppt

^  ^  'Tw an ’̂ir ^  ftr ^MH^rg ^  ^  «mr 5TT ? fn im  w riit

ftj^  ftr ^  *TtT I

Sbil Mohan Lai Sakaena: I cannot understand this. If they would stand 
in need they would approach the Government, it is not for the OoTemrnent 
to go out in search of them or to make enquiries as to where th^ have gone.

>
5yrOT3rf^?TTnT: WT *TRiftJT’H t!^ ¥ t?tT 5y r| ftf'3R ’

5ft aT̂ STŜ ffS «PT# ^  f  »lf ft> 3ll[t ftnjT 3JT TfT
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farr 3ftT fqr ^  ^  ^ ^

Lala Acliint Ram: Is the hon. Minister aware of the fact that when allot
ments were made then these persons had informed the Government that at the 
places where allotment was made to them they would not be able to ply their 
trade? But inspite of their protest allotment was made and so is it iiot the 
reeponsibility of the Government to provide them with bet>ter accommodation?

Mr. Speaker: Order, order. He is arguing. He made out that point in the 
previous debate alec.

Pandit Muniflhwar Datt Upadhyay: What is the total amount of loans 
advanced to them?
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ksV) J=i- ^  ^
jf^U  itJj) :  .  ^  ^  pjU. 4 1̂̂  ^

- ^

G-iani O. S. Musaflor: Is the hon. Minister aware of the fact that these 
Tehnwalos are being charged exorbitant rents and in certain cases the^ient is 
as high as Rb. 50 per month?

gft ^  : anrr ^  ?*t ?ft f?r

^  ^^irr i

Bhri Mohan Lai SaSkaena: If Sardar Sahib would kindly supply me with 
details then I will make an enquiry.

Evaoubb Property oontrollbd b y  Custodian

*1849. Lala Acliint Bam: Will the Minister of Rehabilitation be pleased 
to state

(a) the percentage of evacuee propej’ty taken control of by the Custodian 
on the basis of necessarv information supplied by oflRcial and non-official 
asjenciefi.

(b) the number of applications received from non-official informantg 
in Delhi for the allotment of those premises according to the policy of Govern
ment; and

(c) the number of such applications, rejected on the ground that the infor
mation supplied by the applicant ŵ as already in the possession of Government?

Tlie Minifiter of State lor B^bUtation (Shri Mbliaii Lai Saksena): >T1iqi
required information is not available.
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JTR-ft<T JTTt % Tr r̂ %Vl/T?r

3iT  ̂t  3TRpRlf #  ^  q^iTTcr *Tflf f»r^
r*TW *T(T f, iT>T % ?;fcR ^  fqr̂ TTCd TT 4̂ 3fpn I ?

Lala Achint BAm: Has the hon. Minister received any such complaints 
that the persons who had presented applications earlier did not get houses 
while others have been allotted houses and thus the honesty and the integrity 
of the staff has come into bad repute?

arrf s^t m
PpiT *nTT 5  >% aiT ’̂=^ ^  STft ?l% I ^RT %*TT

gr̂T’TfrT^an;^ aftr ?̂r?̂ t!PT<r «p̂ ’PT wWr fen
's r m n

Slirl Moban Lai SaJcMna: Yes, 8uch complaints have been received nnd 
efforts are being made that such things may not be repeated in future. When 
ever anybody would Hie a cony^luiut an officer would be deputed and he 
would b(' given an opportunity of making enquiries.

Shri T. T. Krishnamachari: May I ask the hon. Minister if he is aware 
that ill certain cases in Bombay the pro])erty has been declared to be eva(iuee 
property but the Custodian of Evacuee Property has not taken possession of 
it and has left it in the possession of declared evacuees?

Shri Mohan Lai Saksena: \Vhl!e I wou’d like to submit that this is a matter 
which does not arise from this (juestion, I may say that on the question put by 
him, certain information was received by me and 1 referred the same to the 
Custodian, Bombay, and his reply was that steps had been taken to take over 
the property and to see that they were not sold at lower rates.

V isit of Dibbotob of Soikntifio and  I ndustrial B bsearoh to E ngland

’<‘1350. Shii Kamath: Will the Prime Miaiater be pleased to state:

(a) whether it is a fact that the Director of the Council of Scientific and 
Industrial Research visited England recently; and

(b) if so, for what purpose?

,The Prime Minister (Shri Jawaharial Nehru): (a) Yes.
(b) For the work of the Department of Scientific Research, Council of 

Scientific and Industrial Research and the Atomic ICnergy ( ’ommission, more 
particularly to airange for the despatch of equipment from the U.K. required 
for tĥ ' Fuel Research Institute, Dhanbad, and the Central Glass and Ceran)ic 
Besearch Institute, Calcutta. .Mso for the Leather Research Institute, Madras. 
He was further required to help in the re-organization of the Indian Scientific
Liaiftoi. Office in the U.K. and to discuss and settle certain quefttions relating
to thf' Atomic Energy Commission.

Shri Kamath: For how many weeks did he stay in England?
Bliri Jawaharlal N^im: He has got back here.

"for how many weeks did the Director stuv o  
England .
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Sbil JawaharUl Nebru: I think for about two weeks. May be a little mora,
2J or three weeks.

Shri Kamath: Is it a fact that the Director was deputed to the United 
Kirigdoin before the matter was referred to tlie Standing Finance Committee, 
which was subsequently faced with a fait accomjdi as regards the expenditure 
k  Yolved?

Shri Jawaharlal Nehru: I do not know. is likely that no reference was 
made to them .

Shri Kamath: ^lay I know why this procedure was adopted?
Shri Jawaliailal Nehru: Because it was a matter of urgency.
Bhrl R. Velayudhan: Is it a fact that an atomic scientist named Dr. Peters 

who was appointed by the Tat̂ i Research Institute was disallowed from entering 
into India?

Shri Jawaharlal Nehiu: I do not know anything about it. If the hon. 
Member tells me more about ft, I will enquire about it,

Shri Kamath: When was the Director sent to England?
Shri Jawaharlal Nehru: Last month. End of February or the beginning 

of March.
Shri Kamath: What was the urgency of the work involved?
Shri Jawaharlal Nehru: I am surprised at the hon. Member persisting 

on a matter that be knows nothing about.
Shri Kamath: I protest against this attitude of the Prime Minister.
Shri Jawaharlal Nehru: I am in charge of a certain work, and I think 

that a particular matter is urgent. How can I possibly state in answer to 
questions the urgency of atomic research or the matter of buying some 
equipment for supply to certain organisations. It is quite impossible for me 
tjo deal with it.

Shri Kamath: I w'as only asking why it was not referred to the Standing 
Finance Committee.

Shri Jawaharlal Nehru: It has got nothing to do with the Standing Finance 
Conimitbee.

Mr. Speaker: An analogous point was raised two days ago and I said that 
when a Minister states that he exercises his discretion in a particular way, 
then one need not go further into the matter and cross-examine the Minister 
on that point. He alone is entitled to judge the urgency of a matter.

Shri Jawaharlal Nehru: This has nothing to do with the Standing 
iTlnance Committee.

Shri Kamath: Why not?
Shri Jawaharlal Nehru: If Government cannot do such things without the 

sanction of the Standing Finance Committee, the Government work will 
come to a stop.

Shri Kamath rose—
Mr. Speaker: Order, order. • Next Question.

TimiANS IK H onokono Poo o b  F orob deported to I ndia

^8B1. Sardar Hnkam Singh: (a) Will the Prime MSnliter be pleased to 
whether Government are aware that about 82 Indians serving in the
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were deported to India during IW l on aooouut of th«ir 
jS li?  and were detained in Delhi Fort and in Bome Indian

(b) Have Government considered the advisability of absorbing these men 
in Govemment senrioM?

m e ^ u t y  Hlniater of Ext*m*I Aflairs (Dr. Keskai); (a) Thirty-two
Indians belonging to the Hong Kong Police Force were deported to India 
in 1941 but only six were detained and later on released. Four of them 
were for some time restricted to their villages,

(b) Govemment have received no such request.
Saidu Sin|^: I have received one copy of a representation from

Mr. Ajaih Singh of Ludhiana, which he alleges to have sent .to the Govern
ment. May I know whether a representation has been received from this 
gentleman?

Mr. Speaker; T do not think individual representations should be raised here. 
Mem bers may take up such matters privately with the Minister concerned.

Sardar Hukam Singh; Is it a fact that six of those who were deported 
were arrested and detained or restricted, till they were released in 1946, by 
the Interim Government of India? "

Dr. Keskar; I cannot give the exact date, but as I said, only six were 
detained and they were released after two or three years. I have not cot 
the dates here.

Advisory Committee on Hindu Code Bill

*1352. Shriraati Ammu Swaminadhan: Will the Minister of Law be pleased
to state \vheth(»r any representatives of women's Organisntionft h;ive boon taken 
or are proposed to be taken on the non-oificial Advisory Committee to advise 
oa the Hindu Code Bill?

The Minifiter of Law (Dr. Ambedkar); I take it that the reference is to 
the informal Conference proposed to be held for the ascertainment of repre
sentative public opinion both in and outside Parliament, on the Hindu Code 
Bill, in accordance with the announcement made by the hon. the Prime 
Minister on the floor of the House on 19th December, 1949 during the dis
cussion on the Bill. It is the intention of Government to make the Conference 
as representative in charncier. as possible, and the Conference will certainly 
include representatives of Women’s organisations.

Shrimati Ammu Swaminadhan; In view of the fact that the Hindu Code
affe.(its the women of the country more than the men--'{Laughter). Sir, I would 
like to ask for your pi^otection in this matter. Every time that any question 
of women’s rights comes up in this House, there is general laughter, as if 
it is a joke. I do not mean it as a joke. I would like the hon. the Law Minister 
to tell us whether in view of the fact that the Hiiuhi Cnrle reallv nfTects 
women ver\’ largely and there are several women's organisations in India, 
they have been asked to send represetitatives  ̂to this Advisory Committee that 
•is going to be called very soon. •

Dr. Ambedkar: That is what the answer says.
Ammu SwAminsdhan; May I ask him for the names of the 

women’s organisations from which he has invited representatives to come to 
ihifl Advisory Cmmittee?
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Dt. Ambedkar: I am afraid I do not carry the names in my head, but 
my intention was really to fall women's organisatiouB which were, 00 far as 
our information went, not very favourable to the Code.

Shrimati Ammu Swaminadhan; May I ask when this Conferenoe is going
to be held?

Dr. Ambedkar: I believe on the 14th of this month.
Shri Beshbandhu Qupta: May I know whether, such Members of the House 

have also been'invited, as are opposed to the Code?
Dr. Ambedkar: The Conference is divided into three parts. There are 

members who represent the Select Committee and members who represent 
the House. There are others who neither represent the House nor the Com
mittee; they are outsiders.

Shri B. Das: May I know whether the hon. the Law Minister will advise
the Government to hold a special Session of this House to pass the Hindu
Code Bill?

Dr. Ambedkar: Tt is not necessary to anticipate it . . .
Mr. Speaker: Order, order. T will not allow that question.
Shri Dedlbandhu Gupta. May T know w ĥether the hon. Minister has 

’received representations from, several quarters suggesting that the conference 
should be postponed for a few days in view of the Kumbha Mela to enable 
those who may be going there at the time to attend?

Dr. Ambedkar: I have not received anĵ  representations but I have seen 
some statements in the newspapers.

ShH M. A. A^^aagar: May I ask the hon. Minister as to what principle he 
adoi)ted in choosing Members from the Select Committee? Did he try to 
eschew those people who said anything against the Code?

Dr. Ambedkar: I do not think 1 had any predilection in my mind one way 
or the other.

Sfari M, A. Ayyaagar: May I know how many of those whom he selected 
from the Select Committee are in favour of the Bill, how many against it, 
and how many doubtful?

Dr. Ambedkar: I think some were in favour, some were doubtful and some 
were opposed to it.

P e ODITOTIOK a n d  iBfPORT OF B i OYCLBS

*1854, Shiri Bharwti: (a) Will the Minister of Oommeirce be pleased to 
state whether Government invited applications for bicycles under O.G.L. XI, 
concession scheme?

(b) How long have these applications been pending?
(c) What is the reason for the ^elay in disposal of the applications?
(d) Is it a fact that at present there is a very low stock of bicycles in the 

market, with the result, that the prices have gone up very high and even for 
these high prices bicycles are not easily available?

(e) How do Government propose to meet the difference between the re
quirement of the country and indigenous production?
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The Minister ol Oommerce (Shri Neogy): (a) Yes.
(I)) Under O.G.L. XT concession scheme, licences for bicycles were granted 

\vhoroi firm commitments covered irrevocable letters of credit or by way 
o f advance payments, were made on or before the 4th May 1949. All"appli
cations, which were supported by such letters of credit have been disposed 
of Other applications have been pending since July 1949.

 ̂ (c) As a very large number of bicycles had been imported under the O.G.L. 
XI and as the volume of applications under O.G.L. concession scheme had 
•coyorod a very large quantity of bicycles it was considered desirable to keep 
thesi‘ cases pending to avoid overflooding of the market. Balance of payments 
considerations also necessitated the adoption of a very conservative attitude 
towards the grant of such licences, particularly in a case \\1iere abnormally 
large quantities had already been imported.

(d) and (e). Government are aware that the prices hove gone up and the 
stocks are low. They have, therefore, decided in consultation with the States 
Oovernments, to allow the import of 100,000 cycles during January-June 1950. 
A Public Notice inviting applications is under issue.

Shri BharAtl: May I know what is the total number of bicycles which were 
imported into this country? The hon. Minister said, “ A very large number” . 
I would like to know the exact number of bicycles which were imported when 
this liberal policy was in force.

Shri Neogy: Tu the complete year 1947-48,—T am giving the figures for 
the previous yenrs too for purposes of comparison,—the import was 3.61,000 
cycles. For the year 1948-49 the import was 3,39,000. But in the six months 
April-September 1949, the import was 8,80,610—more or less double the 
quantity according to the proportion of the previous years.

Shri Bharat!: What is the total number of bicycles which were imported 
on account of letter of credit commitments, since May 1949 when the O.G.L. 
was cancelled y

Bbll Keogy: I have given the figures for the six months, April-September 
1949.. I  could not give these figures since May.

Shri BharaU: May I know what is the total annual requirement of this 
country?

Shfi Keogy: I think I have given that figure more than once. However, 
for the year 1949-50, according to the Tflrif! Board report, the requirement 
ŵ as 3,50,000. For 1950-51 the country’s requirements were calculated by the 
Tariff Board at 3,75,000.

Shri Bharfttl: What is the annual production of the indigenous industries— 
the rated capacity or the installed capacity?

Shri Neogy: The annual production was 64.740 in the year 1948 and 71,290 
in the year 1949. I think the expected production for 1950 is larger; it may 
be in the neighbourhood of a lakh

Shri Bharati: With reference to the answer that he gave that Government 
have decided to issue licences for one lakh of bicycles, does it include licences 
for spare parts of cycles also or only complete cycles?

Shri N60gy: Spare parts as included in terms of completed cycles.
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STATEMENT COREECTING ANSWER TO STARRED QUESTION NO. 957 
OF 20TH j\URCH, 1950 RE AVERAGE COST OF 

EDUCATION PER STUDENT
The Deputy Minister of Oommunicatioiis (Shri Khuished Lai): Sir, with 

your permission I would like to make a statement on behalf of the bon. Minis
ter of Education. Tbe bon. Minister of Education on 20th March, 1950, had 
to answer a question by Shri Kishori Mohan TripathL regarding the average 
oosc of primary, secondary and higher education per student. The question 
wn:', No. 957. This question was preceded by question No 956 by Shri D. S. 
Seth also addressed to the bon. Minister of Education. When question No. 
056 was called, the hqn. Member, Shri D. S. Seth was absent, and you, Sir, 
passed on to question No. 957. The hon. Minister of Education did not notice ' 
this and by mistake, while answering question 957, read out the answer for 
question 956. The hon. Minister regrets the mistake and has asked me to 
give the correct answer to question 957 which I do now:

r .

(rt) (i) to (iii). The reply is in the affirmative.
(b) The average annual cost per pupil in the Provinces and Centrally- 

Adtninistered. Areas during the year 194R-49 was:
(i) in primary education—Rs. 18*8.
(ii) in secondary education—Es. 52-9.
(iii) in higher education—lis. 344*5.

(c) The question does not arise .
Shri ^ a g i: Any supplementaries on this question?
Mr. SpeaJcer: Order, order, I may tell hon. Members that what actually 

happened was that the answer to question 957 was not read out.

WRITTEN ANSWERS TO QUESTIONS 

Benefits of Labour Welfare Centres to Haruans

Shri Balmiki: Will the Minister of Labour be pleased to ?̂ tate:
(a) whether it is a fact that Harijans are not enjoying the benefit of Labour 

Welfare Centres and do not have the services of midwives due to feelings of 
untouchability in different States; and

(b) if so, what steps Government propose to take to enable them to have 
the^e benefits?

The Minister o! Labour (Shri Jagjivan Ram): (a) and (b). Labour Welfare 
Centre? are run by the State Governments. I am not aware of denial cf 
facilities at these centres to Harijans workers but am prepared to bring the 
question to the notice of the State Governments who are doubtless aware also 
of article 17 of the Constitution of India.

Imports from Soft Currency Areas

*1355. Shxt. Bharat#.: (a) WiJJI the Mi'nister of Oommeroe be pleased to 
state whether it is a fact that Government have allowed import of musical 
instruments, toys and games, toilet brushes, motor cars, etc., from soft currency 
areas during the period from Januai7  to June, 1950?

(b) If so, what are the ceilings fixed for each of the commodities mentioned 
In part (a) above?
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^  IQiilstM of Ooanmarce (Shh Keogy): (a) In bo far as the four itemt
specincally mentioned are concerned, the answer is in the af&rmatiye.

(b) The quota percentages fixed for licensing of these articles are however 
as follows:

Musical instruments—66 2/8 per cent, of half of best years* imports.
Toys and games requisites—100 per cent, of half of best years' imports.

Licences will be panted only for educational toys,
aero models, tennis balls and golf balls.

Toilet brushes—10 per cent, of half of best years' imports.
Hotor cars—The position was explained in by reply to starred question No. 824

by Dr. Deshmukh on the 11th March 1950,

Cement F actory in K urnool

*1356. Shrl Sanjivajrya; Will the Minister of Industry and Supply be
pleased to state whether there is a proposal to start a cement factory in Kurnool
District of Madras State and if so, when?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): A propof âl to 
start, a cement factory in Ivumool District was considered in March, 1948, and 
permission was granted to a private party. As, however, no progress wa® 
made towards execution of the scheme within the stipulated period, the sanction 
has lapsed. It is not proposed to revive the scheme as the output of cement 
in South India is quite adequate at present.

Passports for TRAVANOORE-CocHtN UNioa? People

♦1357. Shrl Sanjlvayya: (a) Will the Prime Minister be pleased to state
whoiher Government are aware of the fact that the citizens of Travancore- 
Cochin have to obtain passports for Ceylon and other foreign countries through
the Madras Home Ministry and not from the Horae Ministry of the United
State of Travancore-Cochin ?

(b) If so, what are the reasons therefor?
(c) When do they intend to transfer this power to the Travancore-Cochin 

S^^te?

The Deputy Minister of External Aflairs (Dr. Keskar): (a) to (c). Orders 
empowering the Bajpramukh of Travancore'Cochin to issue passports are under 
issue. The delegation of these powers was delayed due to certain constitutional 
and administrative reasons.

Manganese

*1358. Shrl Sanjlvayya: (a) Will the Ministry of Induitry and Supply be
pleased to state the total quantity of Manganese produced in India during 
1948.49? ‘

(b) What quantity of it was used in India?
(c) What quantity was exported?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Only aboulv 

a hundred pounds of metal.
(b) Entire quantity.
(c) Nil
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TBAimwo Cbktrb foe Dumobilisbd Serviobs Personnel at Triohub

*1869. Shri lyyunni: Will the Minister of Labour be pleased to state;
(a) whether there is a training Centre in Trichur, Travancore-Coohin for 

the demobilished services personnel?
(b) what is the strength of the trainees; and

(c) whether any retrenchment has been effected in the staff of the Training
Centre and if so, when?

TOe lOnirter ol Labour (Shri Jagjivan Ram): (a) Yes, Sir. There is a 
Training Centre for ex-servicemen at Maharajah s Technological Institute, 
Trichiir, Travancore-Cochin.

(b) There were 94 ex-servicemen at the Centre on 28th February, 1950.
(c) Yes. Some retrenchment has been effected in the staff of the Centre,

partly in the interest of ceonomy and partly due to its reorganization for the 
training of civilians. The first retrenchment took place in November, 1949
«nd the second in March, 1950.

I nvitation  to Mr . D avid  L ilibnthal

*1360. Shri J. N. Hazarika: Will the Prime Minister be pleased to state;
 ̂ (a)  whether it is a fact that Mr. David Lilienthal, ex-Chairman of the 

TJ, S. Atomic Commission, has been invited to India to study power development 
projects; and "

(b) if so, whether he will be asked to help India in harnessing atomic 
’energy also?

The Prime IjUniBter (Shrl Jawahailal Nehru): (a) and (b). Mr. David 
Lilienthars advice has been taken in regard to the Damodar Valley Project; 
in India. The Prime Minister and the Secretary-General met him in the 
United States and discuflsed various matters connected with river valley
schemes in India. In view of Mr. Lilienthal’s connection with the Tennesse
Valley authorities, his advice was useful. He has not been invited .to India, 
but if he should come we would be glad to meet him here and disouse various 
matters with him.

I mfobt of W ibbless Sbts

^1361. Shri Sarwaie: Will the Minister of Oommerce be pleased to state:
(a) the number of wireless sets imported during the last five years; and
(b) the amount of import dutycollected each year in respect of them?
The Minister of Commerce (Shri Keogy): (a) and (b). Two statements 

giving the required information are placed on the Table of the House. [See 
A'ppendix VI, annexure No. 21.]

Consumption and E x p o r t  o r  Linseeds

^1362. Shri BftlmUd: Will the Minister of Commerce be pleased to state:
<a) the total annual consumption of linseedfl in India;
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(b) whether it is exported; and
(c) if so, how much and to which countries?

 ̂ The Minister af Oonunerce (Shri N eo^): (a) and (c). Two statements are 
laid on the Table giving the information asked for. [See Appendix V/, 
cnnexure Nô  22.J

(b) Yes, Sir.

Import op Patent Mbdioinbs

*1368. Bhii Deflhbandhn Oupta: Will the Minister of Commerce be pleased 
to state:

(a) whether the import of foreign patent medicines like Baby Gripe Water, 
«re allowed or not;

(b) when the last import licence was issued for the same;
(c) the amount for which licences were ŝsued in the year 1949 together with 

the namep of finns to whom such licences were issued giving the value for each 
licence;

(d) whether it is a fact that similar products are manufactured in India on 
a large scale; and

(e) if so, what policy do Government propose to follow in future with regard 
to import of such products?

The Minister ol Commerce (Shri Neogy): (a) Importf  ̂ of only such patent 
medicines are allowed as contain one or more of. the essential medicines 
(as mentioned in Appendix M of the Public Notice regarding import control 
regulations issued on the 25th February 1950) in prophylactic or therapeui îo 
quantities.

(b) Last licence for import of Gripe Water was issued on 30th Deoember 
1949.

(c) Licences in favour of Messrs. M. G. Sahani and Company Delhi, valued 
at Be. 66,667, Messrs. T. T. Krishnamachari and Company Madras valued
at. Rs. 11,40,000 and Messrs. M. G. Sahani and Company (Calcutta) limited 
Calcutta, valued at Rs. 1,20,000 were actually issued for the import of* 
gripe water from the U.K. under the Open General Licence XV concession.
It is not possible to furnish similar information in respect of other patent 
medicines without considerable expenditure of labour and time.

(d) Yes, Sir; but we have been advised by the-Director General of Health 
Services that the quality of gripe water manufactured in India does not come 
up to the standard of the foreign product.

(e) The policy is under consideration.

V isit of Dxrector-Gbneral of Foreton Affairs, N epal

^1364. Shri BalmUd: (a) Will the Prime Minister be pleased to state 
whether it is a fact that Major-General Bijai Shumshere Jung Bahadur, 
Director-General of Foreign Affairs, Nepal, is visiting India?

(b) If so, what is the purpose of this visit?
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Tbd Deputy lEinMar of External Aflairs (Dr. Keskar): (a) Tee.
(b) To complete discusBions on the proposed Indo-Nepal Treaty.

I ndians in  K e n y a

♦1866. Shri Eathnaswamy: Will the Prime Minister be pleased to state:
(a) the number of Indians settled in Kenya upto date;
(b) whether Indians in Kenya have representation in the local legislatiire;

and
(c) how immifrrfltion laws are administered with regard to Indians?
The Depniy Minister of External Affairs (Dr. Keskar): (a) The latest

figures are not available, but according to 1948 estimates the total number of 
Indians in Kenya is 90,528.

(b) Yes.
(c) The immigration laws of Kenya are in themselves not discriminatory 

against Indians. But it is reported that the present rules and regulations 
regarding immigration are being interpreted and noted upon in such a way as 
to discourage entry of India.

T rade  F aib£ held  A broad

^1366. Shri Joachim Alva: Will the Minister of Oommerce be pleased to
state

(a) how m any Indian Trade Fairs have beer held abroad since August, 1947;
(1)) how many of theni were dii’ectly orizanised by our Embassies or 

Consulates, or encouraged by them v̂ hen directly started by our Nationals 
abroad;

(c) what is the gross and net income derived from these Fairs; and
rd) what were the direct results in the shape of orders received as a result 

of tnese Fairs?

The Minister of Oommerce (Shri Neogy): (a) One, namely the Indian
Trade Fair at Singapore in 1948. In addition India has participated in nine 
other International Trade Exhibitions abroad, since August 1947 up to date.

(b) The Indian stalls in five of these exhibitions were organised by our 
Missions abroad. As far as I am aware, no such exhibition has been directljf 
organised by Indian nationals resident abroad, other than staff belonging to 
Indian Missions. In organising such exhibitions our Missions, or officers 
specially deputed for this purpose from this Ministry have been helped to a 
certain extent, by other Indian nationals resident abroad.

(c) None. Participation in these exhibitions forms a part of external 
commercial publicity and has been financed from the Central Revenues. There 
has therefore been no income derived from these exhibitions as such.

(d) A large niunber of trade enquiries have been handled at theae 
exhibitions. No information is, however, available as to the exact volume 
of orders actually placed as such orders are usually received by Indian 
exporters and. are not routed through Government channels.
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T bohnioal Training Centres in  B ombay

*1867. siiri P. T. Kuzubi: (a) Will the Minister of R®HabUiUtlon be
pleased to State how mauy persons have actually received training at Teclmi- 
cal Training Centres in the state of Bombay and what is the nature of the 
training received?

(b) How many are still undergoing training and in what subjects?

(c) How many of such trained technicians have received Government 
employment, and when?

The HinisUr of Stote for Rehabilitation (Shri Mohan Lai Sakgeu):
(a) and (b). Information is given in Table 1 and U, respectively placed on the 
Table of the House. [See Appendix VI, mnexure No. 23]. *

(c) Exact information is not available, but it is presumed that most of the 
trained personnel have secured employment either under Government or in 
private firms. 150 persons are reported to have been employed in Ambernath 
Ordnance Factory.

I ndian  I nbtjranob Companies in  Pakistan

*1368. Shri Joachim Alva: (a) Will the Minister of Ctommerce be pleased to 
state how many Indian Insurance Companies were operating in areas now 
constituting Pakistan at the time of partition?

(b) How many offices of theirs have been closed down in Pakistan now?
(c) Have they complained to the Ministry of Commerce about restrictions 

placed on their business?
(d) What is the present position of the Indian Insurance Companies in 

Pakistan in regard to the conduct of their nonnal business?
The Minister of Oommeroe (Shri Neogy): (a) and (b). There were at the 

time of partition 236 Indian insurers registered under the Insurance Act for 
transacting insurance business in undivided India. No details are available as 
to how many of these were actually transacting business before partition in the 
areas now constituting Pakistan. No Indian Insurance Company is doing new 
life insurauce business in Pakistan subsequent to partition. A few of them are 
keeping skeleton offices for servicing old policies. One or two Indian insurers 
are, however, doing new’ general business in Pakistan.

(o) Subsequent to partition Indian insurers have to comply with the 
Insurance law in Pakistan, apart from continuing to comply with the Insurance 
low in India. This involved that for doing business in a territory which tiiey 
were olrfady covering prior to partition, they had to make fresh statutory 
deposits etc., as required by the Pakistan law. Representations were received 
by the Government to negotiate in this behalf with the Pakistan Government 
so as t«) secure some concessions for Indian insurers who wished to continue their 
business in Pakistan.

(d) As a result of certain discussions between the Governments, the Pakistan 
Government were prepared to allow some concessions to Indian Companies but 
these were not considered adequate by the Indian Companies, socially for 
transactmg new life business in Pakistan. The present position, therefore, ie 
that except for servicing old life policies and a few companies doing new ffe^eral 
busineeŝ  Indian insurers are not doing any appreciable business in Pakitton.
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I mpost of Motob Cyclb  R ickshaw s and  T andem s

’̂ 1369. SliJi M. V. Rama Eao: Will the Minister of Oommerce be pleased 
to state:

(tt) whether it is a fact that the Goverrimeut of liidia have issued import 
licence? for the import of motor-cyele rickshaws and tandems from abroad; and

(b) whether it has been ascertained that these vehicles cannot be assembled 
in India utilising components available in the surplus stores for disposal?

The Miniflter of Oommerce (Sliri Neogy): (a) Yes. During the Julj-
December 1949 period licences were granted for import of mofor-cycles and 
motor cycle rickshaws; no licence was however granted for import of manually 
drawn lickshaws and tandems.

(b) Gover?)ment are advised that these cannot be assembled in India in the- 
manner suggested •

Mahatma Gandhi’s Statue in K arachi

*1370. Shri Kamath: Will the Prime Minister be pleased to state:
(a) whether it is a fact that the liie size stutue ot iMabatiiia (iandhi in the-

vicinity of the Pakistan Government Secretariat in Karachi has been damaged;
(b) if so the nature and extent of damage; and
('*) whether the matter has been taken up with the Pakistan Government 

and with what result?

The Deputy Minister of Sxtemai Allairs (Dr. Keskar): (a) und (b). Yes.
It is reported that on the night of the ’20th-21st Mart'h, 1960 the statue of 
Mahatma Gandhi fell down from its pedestal and as a result of the fall both 
the arms ^ere broken and the statute also developed cracks in two or three 
places. 1

(cj Our High Commissioner contacted the Pakistan Ministers, Messrs. 
Ghulam Mohd. and Shahabuddin, and has beeu assured that the statue will 
after necessary repairs be replaced at the original site as soon as possible.
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Coal

149. fihri Masaey: Will the Minister of Industry and Supply be pleased U>
lay on the table a statement showing?:

(a) the total quantity of coal mined in tons—by grades (showing metal
lurgical coal separately) in India for the period 1st Ap il to 81st March in the 
years 1944-45 to 1948-49; and

(b) the total quantity of coal despatched—by grades (showing metallurgical 
coal separately) tc the following industries during the period 1st April to 81st 
March in 1044-45, 1947-48 and 1948-49:

(i) 'Railway (including coal from weightbridges), (ii) Boyal Indian Marine 
and Adtoiralty, (iii) Bunker Coal, (iv) Gotten Mills, (v) Jute MUJa, (vi) Irottr 

and ©rass Foundties, ^etc., (vii) Port Tniats, ( îii) Inland Steamers, 
Brtck, Tiles, Pattieries, Geroent-Wdiks >eto., («) dardf?nSr (xi) Paper



MUIb, (lii) Consumptiou at CollierieB and wastage?, (xiii) Electrioal Power Hougeft 
(other than Kailwway Power House), und (xiv) Other Industrial Works and for 
domestic consumption?

Tlie Mtoister ol Indttttry and Supply (Dr. S. P. Mookerjee): (a) and (b).
A statement is Ifiid on the Table. [See Appendix VI, annexure No, 24 .]

D sspai’ch of Slack Coal

150. Shri Massey: Will the Minister of Industry and Supply be pleased to 
lay on the table a statement showing the number of tons of slack or 
dust coal despatched to industries given below, during the period from Ut ApriJ 
1944 to 81st March 1945 and 1st April 1948 to 81st March 1949; ^

(i) Railways (including coal from weigh bridges), (ii) Indian Marine and 
Admiralty, (iii) Bunker Coal, (iv) Cotton Mills, (v) Jute Mills, (vi) Iron, Steel 
and BraBS Foundries, etc., (vii) Port Trusts (viii) Inland Steamers, (ix) Bricks, 
Tiles Potteries, Cement Works et^t., (x) 'Pea (lardens, (xi) Paper Mills, 
(xii) ( ’onsimiption at Collieries and wastage, (xiii) Eleetrioal Power Houses 
(other than Railway Power Houses), and (xiv) Other Industrial works and tor 
domestie consumption ?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): A statement is 
attached sliowing Uk* total qiiajitity of coal despatched to the industries during 
the period asked for. Figures for despatches of slack or dust cofil are not 
maintained separately. [Sec Appeiidix F /, annexure No. 25 .]

E vacuee  P roperties  ta k e n  o ver  b y  G overnm ent

161. Shri Sidhva: (a) Will the Minister of Rehabilitation be pleased 
to refer to the answe;* given to niy starred question No. 814 asked on 6th 
Dccenjber, 1949 regarding evacuee properties and state whether the statistics, 
have been collected by Government?

(b) If so, how many evacuee properties, State by State, have been taken: 
over by Goveniment?

(c) How many properties have been surrendered after they we.e first de
clared as evacuee properties?

(d) What is the total amount realised from these properties?

The Minister of State for BehaUlitation (Shri Mohan Lai Saksena): (a) to
y ). Yes. A statement giving the information received so for is placed on th« 
Table of the Plouse. [See Appendix VI, annexure No, 26.]

Export of Groundnut

152. Seth Govind Dae: Will the Minister of Ck>mmeree be pleased to state< 
the amount of groundnut exported from India in the year 1949 507

The ]flBlst«r ol Oommeree (Bhri Hoogy): A statement is laid on the Table: 
gWpg the* information asked for [See Appendix VI, Qnn$nur§ Ko. 27.]
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153. Shrl SanJiTayya: Will the Prime Mlsistoi be pleased to state what
is the amount spent by waj of rent for such buildings as have been taken for
bousing the otBces o£ our Ambassadors in countries where buildings have not
been purchased by Government?

The Deputy Minister of External Affairs (Dr. Eeskar): A statement is laid
on the Table of the House. [See Appendix VI, annexure No. 28.]
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PARLIAMENTARY DEBATES 
(Past II— P̂bocebdings othee than Questions and A nswebs)

Monday, Srd A'pril, 1950.

The House met at a Quarter to Eleven of the Clock

[Ma. S peaker in the Chair]

QUESTIONS AND ANSWEES 
(See Part I)

11-40 A.M.
EJECTION TO COMMITTEES 

S ta n d in g  F in a n ce  Com m ittee
The Minister of Finance (Dr. Matthai): I  beg to move :
*‘That this Hoiiae do proceed to elect, in Buch manner as may be approved by the hoB. 

the Speaker, sixteen Members to serve on the Standing Finance Committee for the financial 
year 1950-51 along with the Minister of State for Parliamentary Affairs, i^o shall be • 
meml^r e;c-oficio of the Committee, and that one of the Membera to be nominated by the 
hon. the Speaker shall be the Chairman of the Committee.”

Mr. Speaker: Motion moved:
‘ That this House do proceed to elect, in such mannei as may be api>roved by the hon, 

the Speaker, sixteen Members to serve on the Standing Finance Committee for the financial 
year 1950-51 along with the Minister o f State for Parliamentary Affairs, who shall be a 
member ex-officia o f  the Committee, and that one of the Members to be nominated by the 
bon. the Speaker shall be the Chairman o f the Committee.'*

Shri B. l>aa (Orissa): I would like to ask the hon. Finance Minister for 
information on one or two points. So far the practice was that the hon. Finance 
Minister himself had been a Member of the Standing Finance Committee and 
had beei\ also its chairman. What is his intention now? Does he want himself 
to be included as a candidate for the Standing Finance Committee so that the 
hon. iSpeaker may choose him as the chairman of that Committee? The old 
practice of the Finance Minister himself presiding over the Standing Finance Com
mittee had proved very successful. He had the opportunity of himself examining 
the new demands of the various Ministries and at the same time seeing eye to 
eye with the various Members of the Standing Finance Committee. I do hope 
this motion does not excludc the hon. Finance Minister being a Member of this 
Committee, and, of course, if he is a Member, he should by virtue of his high 
office preside over the meetings of the Standing Finance Committee. I want to 
know what is his own idea and reactions and whether he would like to bear the 
bu»*den in future. "

Dr. Katthai: This is a matter which I had considered carefully and my
own experience of the Standing Finance Cominittee during the past eighteeD 
months has been that on the whole it would be a convenience and a help to the 
work of the Standing Finance Committee if the Finance Minister was not a 
Member, and certainly not the chairman, of the Committee, What I propose 
to do is this. As far as ordinary matters are concerned, that is more or legs 
routine matters, that ccme up before the iS.tanding Finance Conunittee, the
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[Dr. Matthai]
Finance Ministry’s point of view would be represented by one of the senior, 
more responsible oflBcers of the Finance Ministry being present at every meeting 
to give the Committee whatever advice or information they may reqiaire. If 
there is any question principle or policy involved, and if the Committee gives 
me intimation, I should certainly be prepared to present myself and to discuss 
any matters which the Committee might like to discuss with me. The reason 
why I have decided that on the whole it is better for the Finance Miaister not 
to be on the Committee is this, that the Finance Committ-ee has to meet pro
bably more frequently than any other Standing Committee and because of the 
numerous commitments that I  have as Finance Minister, it is not always possi
ble fc» me to be present at every meeting of the Committee and it becomes 
necessary, therefore, occasionally to postpone meetings of the Conmiittee where 
nrgent matters come up for consideration.

There is also another point. Proposals of new expenditure which come 
before the Standing Finance Committee come with the previous approval of 
the Finance Ministry, and therefore the Minister is to some extent committed 
to the ]Wopoeal8. Therefcare, if the Standing Finance Committee takes a differ
ent view, it places the Minister natxurally in a somewhat embarrassing position. 
The Standing Finance Committee is necessarily an advisory Committee and if,, 
on ' any important ground of policy, the Government of India are unable to 
accept any'reconmiendaticnB of the Standing Rnance Committee at a succeed
ing stage, I am again placed in an embarrassing position. On the whole, there
fore, I think it would be in the mtereste of the Committee that I am not officially 
indefttiBed With its decisions.

Shft T. T. KrtlfllBainactiail (Madras): May I say a few words on this
matter as one who had considerable experience of the work of the Standing 
Finance Committee in the past? I quite appreciate the statement made by 
the hon. Finimoe Minister. Naturally, being the ultimate authority to accept 
or reject the advice of the Standing Finance Committee, he finds it embarrassing 
to be in the Committee. But there is another aspect of the Standing Finance 
Comrnittee’B work which 1 am afraid my hon. friend has ignored. The Stand
ing Finance Committee has to act along with the Minister and it has to advise 
the Minister. If the personal contact between the Minister and the Standing 
Finance Conmiittee is divorced, to that extent the work of the Standing Finance 
Committee would certainly suffer. I should also like to mention that in the 
past, when I had the pleasure of working with three Finance Ministers, or rather 
four, who were Chairmen, during the time I was a Member of the Standing 
Finance Committee, I  think the Committee generally welcomed interference by 
the Finance Minister in explaining the steps taken by the Finance Department 
on any particular matter. Oftentimes it happens, as my hon. friend mentioned 
a few minutes back, that a decision is taken by Government and it comes to the 
Standing Finance Committee for approval. ActuaUy the Standing Finance 
Committee may be faced with a fait acGompli, but they can indicate that such 
action on the part of the Government is not warranted—which opinion often 
serves to avoid the mistake in the future. So, the relations between the Mem
bers of the Committee and the Finance Department is so close, and the en
couragement that the Finance Minister gives the Members to express their 
opmion freely—with, I  think, ultimate profit for the Finance Minister—is so 
yalu^le, that I think the new procedure would not merely take awav from 
ttie dignity and the worth of the Standing Finance Committee, but I think th» 
Finance M is te r  hmself would for the reason that he will lose touch with 
the Committee of the House with which he would be associated if he were s 
Member ftt leart of ttat Conmittee Whether he is the chairman or not is for 
him to dTOide, but I do think that his presence at the meetings of the S'tandin? 
Finance Comnuttee as often as possible would help the Members and alsd the
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Government more than his being outside the CJommittee. Therefore, I  would 
venture to submit that my hon, friend would please reconsider the issue p id  if 
necessa^ make an amendment to this motion. I  might submit that if my 
hon. friend is in a position to consider this matter, it might be held over for a 
day and the motion can be voted upon tomorrow.

Dr. Mftttbai: With reference to Mr. Krishnamachari’s point, I think I
should explain the position. On examining the agenda to be placed before any 
meeting of the iS.tanding Finance Committee, if there is any matter of special 
importance, then, of course, I would be present at the meeting to he able to 
place my opinion and my advice before the Committee. Personally, I think 
that in a Committee which has to take a decision independently of the views of 
the Finance Minister it is better that the Finance Minister is present in the 
capacity of an adviser, and I have no doubt in my own mind, having observed 
the working of the Standing Finance Committee, that this arrangement will, 
on the whole, conduce not merely to the expeditious despatch of work but 
also to the dignity of the Committee.

Shii (Madhya Pradesh) : On a point of information, during the
last twelve months were there many occasicms when items involving expenditure 
beyond the budgetary Grant were referred to the Standing I^ an ce (Committee 
only after that expenditure had been incurred and if so, whether any change 
iri procedure is contemplated during the next year?

Dr. MatiUlAi: The procedure that we generally follow is this. There are
certain matters in regard to which it might be necessa^ to provide funds very 
urgently in anticipation of the decision of the Standing Finance Committee. 
That necessarily is a matter in which Government must be in a position to exer
cise its own discretion. Moreover, any proposfil for new expenditure which 
involves a recurring expenditure of less than Ks. 1 lakh a year does not go before 
the Standing Finance Committee. Most of these urgent matters like the 
deputation of officers that come up are within this limit and it would not be 
necessary for the Standing Finance Committee to waste its time on them. 
There are, of course, several proposals which involve considerable expenditure 
where it would be necessary for Government, in order to avoid losses, to the 
Public Exchequer, to take an immediate decision. Three or four proposals of 
that kind I have had to bring before the Standing Finance Committee recently 
and I am glad to be able to say that on expJanations given by me the Committee 
were able to agree that the decision taken was correct.

Dr. Pattabhi (Madras): I rather think that it is a strange development 
in politics that there should be an exclusive tinge in a Eesolution like this. AH 
the other Resolutions relating to Standing Committees are mott upon the point 
about the Chairman, whereas here not only is a reference made to the Chairman 
but it is also suggested that the Chairman shall be nominated by the Speaker.
A third factor is introduced into the transaction...

Mr. SpeaJKer: I may just intervene at this stage. If the hon. Member
will refer to the Rules, he will find that certain Conmiittees are to be constituted 
under the Rules and the Rules provide that the Chairmen will be appointed by 
the Speaker. These are Committees which are not specifically provided in the 
Rules. So an independent motion in respect of them is coming before the 
House.

Dr. PalAaibbi: That is why a particular Committee which has been exclud
ed from the category of Committees in respect of which the Chairman is to be 
nominated by the Speaker is sought to be included by a Resolution of the 
House. The exclusion of this Committee from that category then was a deli
berate and well-thought-out one. All the arguments that Shri T. T. Krishnn- 
machari has stated may apply or may not apply, but to close the doors against
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[Dr. Pattabhi]
the hon. the Finance Minister presiding is out of the way. Usually, in olden 
days, we used to hanker after a non-official Chairman. Now, when a non
official Chairman is appointed, we are hankering after an official Chairman. 
This is the reverse of things. Therefore, let us not bang the door one way or 
the oth^. The hon. the Fmance Minister can come and preside if he is required 
to preside and if he chovoses to preside and if he has the time to preside when
ever it p\iits his convenience; otherwise, he may not come and there is no obliga
tion. But this kind of banging the door beforehand is not a very nice innovation.

Shri Tyagi (Uttar Pradesh): It is always a pleasure for the Members of
this House to sit in close proximity with the hon. the Finance Minister on any 
Committee only for his amiable nature, reasonableness and accommodating 
spirit. Therefore, the Standing Finance Committee will really feel it very much 
if he refrains from presiding over that Committee. But then, T think it is 
high time that the House agreed to the hon. the Leader of the House obliging 
the hon. the Minister of Finance by giving him an Assistent Minister to assist 

him in his job. I only just want to bring this to the notice of the 
12 NOON I^eader of the House so that it might facilitate matters.

The Assistant Minister might look into matters which the hon. the Firance 
Minister says he is crowded with, and share his work. But before even deciding 
about this. I  would like to have some mcwe light about the functions of this 
Committee since the Estimates Committee also is going to come into being. 
Before the vote of the House is taken on the appointment of this Committee, I  
would like to know exactly what the functions of these two Committees v.’ould 
be and what is the difference between their respective functions. As I under
stand it, the Estimates Committee is to pass budgetary items of the expendi
ture. I do not know if that Committee is not to look into items involving ex
penditure of more than Rs. 1 lakh; if that is so, what else will the Estimtes 
Committee do? I want to be quite clear about the functions of both these 
Committees. What is the nature of their Work and what is the difference 
between theii- respective work? If that is explained to us, then we will be 
better able to appreciate the position.

Shri Ooenka (Madras): This is a very important matter. I have been a 
Member of the Standing Finance Committee for some time now and by virtue 
of experience I  may say that several occasions have arisen when, on matters of 
very grep.t importance although the Members could not see eye to eye with the 
Finance Minister, we still discussed them, thrashed them out and came to a 
final conclusion. In the absence of the Finance Minister, I feel that the work 
of the Standing Finance Committee will only run into chaos. .Ml the hon. 
Ministers are Chairmen oi yll the Standing Committees attached to their port
folios. This is the only unfoitunate Committee, which is supposed to be the 
most important Committee of the House, which will be presided over not by the 
Finance Minister but by one of the Members of the House. If this happens, 
then I am afraid, Sir, that slowly all the Ministers will get out from the Chair
manship of their respective iStanding Committees and the Standing Committees 
will become more or less a farce. I do feel that without the Finance Minister 
pi-esiding and without a dost contact between the Members of the Standing 
Finance Committee and the Finance I^finister we will not really be able io do 
justice hi the Standing Finance, Committee. As I said, Members of that Com
mittee would like to discuss matters at the Ministerial level and when the 
Minister is absent and various proposals from different Ministries come up before 
^he Standing Finance (Committee, you can imagine the difficulty. This is the 
'.>nly Committee where the proposals of all the Ministries come up for decision. 
I am fully aware that it is only an Advisory Committee, but even an Advisory 
Committee of the House must be treated on a different footing from the other 
ordinary Advisory Committees, of which the concerned Minister takes caro
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when it suits him and does not when it does not suit him. I  do feel that when 
the Standing Finance Committee comes to a particular conclusiou the Finance 
Minister is more or less bound by its decision, unless and until th^ Cabinet feels 

. or he, in his better judgment, feels that he could not agree witn it. In these 
circumstances, it wiU be very wTong for this House to accept this Kesokition 
without tho Finance Minister being the Chairman of the Committee. Apart 
from that, I do not appreciate why the Finance Minister who has been so good, 
so accommodating and so helpful should now desert the Standing Finance Com
mittee. Has he got better Icve for the Estimates Committee than for the 
(Standing Finan-;e Committee? I do not know what is the reason. I do feel 
that both in the interests of this House and also in the interests of the various 
matters that come up before the Standing Finance Committee, the Finance 
Minister should not desert il at all.

Shri Karmarkar (Bombay): I am in entire sympathy with what the hon. 
the Finance Minister has said. Strictly speaking, as you know, in the Brit'sh 
House of Commons there is nothing like, what we call Standing Advisory Com
mittees. This practice arose here because our old Government was a bureau
cratic Government. But shice we have decided to keep them on under our 
new' Constitution also, I think. Sir, due attention should be paid as to how 
best these advisory committees could work.

As we have been told the Standing Finance Committee deals with items of 
estimated recurring expenditure of more than a lakh of rupees. This <V.mmit- 
tee happens to be an important Committee and I should very respectfully say 
that no decisions of this Committee should be taken without very proper advice. 
Without dilating or entering into details I ŵ ish to say that I am one of those 
who believe that in a committee like this— as in the case of the other com
mittees—it is extremely desirable, under our present circumstances to have 
the guidance of the Finance Minister. But there is a small anomaly involved in 
this. The hon. the Finance Minister acting as the Chairman of this Cc.m- 
mittee may find his views at variance with the decision he may have to take 
as Member of Government. But even in spite of it, I would with due respect 
request the hon. the Fmancc Minister that he should continue to be on the 
Standing Finance Committee.

Dr. Mattibiai: May I, in order to cut short, the discussion, interv’ene for 
a while? If I have your permission, I would withdraw this motion, for the time 
being. Government will re-examine the position in the light of the discussion 
and I will bring a fresh motion.

The motion was, by leave, withdrawn.

PuBLu.' A ccounts C ommitteb

The UQBiflter of TSnaiice (Dr. Mattbai): I beg to move:
*‘That the Mwnbers of Parliament do proceed to elect, in the manner required by wib- 

Tule (3) of rule 143 of the Rules of Procedure and Conduct of Business in Parliament, fifteen 
Mamhftra from among their number to be Members of the Committee on Public Accotmts." ’

Slui Eamatb (Madhya Pradesh): Why this slight change in language, 
Sir,— “ Members of Parliament*' instead of “ the House” ?

Mr. Speaker: It mejms nothing practically: just to avoid repetition, perhaps.
The question is:

*‘That the Members of Parliament do proceed to elect, in the manner required by sab- 
ruk (3) of rule 143 of the Buies of Procedure and Conduct of Business in Parliament, fifteen 
Members frcHn among their nmnher to be MembexB of the Comnuttee on Public Acconnta.**

The motion was adopted*
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The Uiniatei of num ce (Dr. ICatm&i): I beg to move:
*‘That the Members of this Hoiue do proceed to elect, in the maimer required by irab- 

role of rule 145* of the Rules of Procedure and (Conduct of Business m Parliameixti, 
twraty-five Members from among their number to be Members of the Committee on 
Eitimates.”

Mr. SpetUcer: Motion moved:
“ That the Members of this House do proceed to elect, in the manner required by sub

rule (2) of rule 145 of the Rules of Procedure and Conduct of Business in Parliament, twenty- 
five Members from among their number to be Members of the Committee on Estimates’ ’.

Shri Ty&gji (Uttar Pradesh): May I request the hon. the Finance Minister 
to enlightm the House as to what exactly are the functions of the Estimates 
Committee?

Mr. Speaker: I think we may better disouse this when the hon. the Finance 
Minister brings his motion regarding the Standing Finance Committee.

An. Hosi. Member: Mr. Tyagi perhaps wants to know the difference betwe«i 
^he iS.tanding Finance Committee and the Estimates Committee.

SSaii I know the functions of the Standing Finance Committee.
Mr. Speaker: That is why I suggested that, as we do not know the parti

cular fOTiQ in which the motion regarding the Standing Finance Committee and 
its constitution will be brought, let us have that clarification at that time rather 
than have It now.

Shri ^ a g i: How shall I judge the personnel of these Committees, unless
I  know its functions?

Mr. Speaker: The functions of the Estimates Committee are stated in the 
rules.

Shri GoeoJoi (Madras): Now that this year’s Budget has been passed, I  
would like to know what the functions of the Estimates Committee will be for 
this year.

Dr. Maitthai: The proposal to appoint an Estimates Committee is really
based on the practice which has been in force in the United Kingdom. What 
the Estimates Committee does in the United Kingdom is briefly this. The 
Budget estimates of expenditure for the latest year are examined by this Com
mittee. They examine the estimates of each Ministry in great detail. As a 
matter of fact, I think the United Kingdom Estimat-es Committee takes about 
five years to cover the whole range of govem m^tal administration. In other 
words, each year they take a few selected Ministries, and go into the estimated 
expenditure of each Ministry in detail. The services of the dficers of the various 
Minis tries concerned would be placed at their disposal for this work.

If the House agree to appoint an Estimates Committee for this year, 1 
presume the way in which the Committee would work wtjuld be something 
like this. They will select about three or four Ministries for this year and will 
go in detail into the estimated expenditure in the Budget of 1950-51 and maJte 
a report on the expenditure proposed for each of the Ministries. The result of 
their report will not be that for 1950-51. Government will alter the expenditure 
which has been proposed, or the expenditure which has been accepted by the 
House already. The real importance of the report i« that it will provide 
guidance to the Treasury and the Ministry concerned with regard to the basis 
on which proposals of expenditure should be framed for next year. In othfsr 
words, the reports of the Estimates Committee would form the basis on which



ELSCnoir TO OOlOflTTEBS 2465
proposals for expenditure in future years would be framed. Thfifrefore, it 
does not affect the decision already taken either by Government or by the 
House with regard to 1950-51. In fact the Estimates Committee will wori  ̂
as an Economy Committee in continuous session. They are not concerned with 
the policy of Government, but within the frame work of the policy laid down 
by Government the Estimates Committee’s business is to see that only the 
minimum expenditure is incurred for the purpose of fulfilling the policy of 
Government. That really is the position.

If I may explain, Sir, the (Standing Finance Committee does not examine 
expenditure comprehensively, that is to say, it does not look at it from the 
point of view of economy in public expenditure as a whole. What they are 
expected to do is to give their views on each specific proposal of fresh expendi
ture. They do not examine the question of economy over the whole range of 
public administration. So the two bodies are essentially different and there 
Is, I tfeink, w e ll-d ^ e d  scope for the functioning of eadi of these committees. 
I  hope I  have explained the posi<aon etearly.

Shri Eamath (Madhya Pradesh): Is the Estimates Committee also an ad
visory body?

Dr. KattlLii: The Standing Finance Committee is not really a Parliamen- 
t-ary Committee. It is a committee whi(di ie appointed by the" House in res
ponse to the suggestion made by Government, -^ o  desire to have an advisory 
committee composed of Members of Parliament to advise them on new pro
posals of expenditure. The Estimates Conmiitteee is a Parliamentary Com
mittee .to advise the House and works under the direction of the hon. the 
Speaker.

Shri B. Das (Orissa): It has taken us 25 years to have an Estimates Com
mittee formed on the floor of this House. However, I  am very glad of it.
I  am grateful to the hon. the Finance Minister for explaining the distinctive 
functions of the Standing Finance Committee and the Estimates Committ^.
I, however, want to make one suggestion for his consideration. In a short time 
we will select some 55 Members with some financial sense as Members of these 
three committees.- Whiile tlie Public Accounts Committtee looks inUo tiie 
overall financial expenditure for the pievious years, the Estimates Committee 
will look into the expenditure for the current year and the years to coane. 
And the Standing Finance Committee, as my hon. friend Dr. Matthai just now 
elucidated, will look into items of new expenditure for the year. It is better 
if the practice be set up that the Members of the Estimates Committee will 
contain two Members of the Standing Finance Committee and tw'o Members 
of the Public Accounts Committee, so that the overall knowledge gained in 
the day to day work of the Estimates Committee will find reflection in tlie 
working of the Standing Finance Committee and the Public Accounts Com
mittee. I hope that will not be barred, because it will actually prove helpful 
to tile Government of India and the Finance Ministry if the experiences gained 
in the three Committees are pooled through the Estimates Committee.

Sliri Kamath: In view of the slight difference between the constitution of 
this Estimates Committee and that of the Standing Finance Committee to 
which the Finance Minister adverted, and in view of the fact that tiiis Com- 
ynittee will function under your direction, may I know whether its powers and 
functions will in any way be superior to or different from i^e powers and 
functions of the Standing Finance Committee?

Dr. Matthai: If hon. Members will examine the Buies of Business, they 
idll find that the Estimates Committee is expected to work under directions 
given from time to time by the hon. the Speaker. T̂ îs Goimnittee is respon
sible to Parliament. Its Beport is placed before Parliament, whereas the



[Dr. Matthai] I ;
Standing Finance Committee is simply an Advisory Committee ap|K)inted on 
the initiative of Gk)vemment. If you compare the relative dignity of the 
two Committees, may I suggest that the Estimates Committee is a Committee 
with a great-er degree of dignity?

Shri Karmarkar (Bombay): On a point of clarification, Sir, may I ask with 
your permission as to whether the Estimates Conmaittee will also examine 
the relevant phases of all expenditure?

l>r. Mattllai: According to the Rules of Business tihe procedure to be 
followed by the Estimates Committee is a matt-er entirely for the Conmaittee 
to decide under the general direction of the hon. the Speaker.

Mr. Speaker: The question is:
*‘Tbat the Members of this House do proceed to elect, in the maimer required by snb̂  

rule (2) of rule 145 of tiie Buies of Procedure and Conduct of Business in Parliament, 
twenty-five Members from among their number to Be Members of the Committee on 
Estimates.”

The jnotion was adojiteih
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Mr. Speaker: I have to inform hon. Members that the followii^ dates have 
been fixed for receiving nominations and holding elections, if necessary, 
in connection with the following Committees, namely:—

Date for Date for
nomination election

1. Committee on Public Accounts
Y 10.4.1950 12.4.1960

2. Committee on Estimates J
The nominations for these Committees will be received in the Notice 

Office upto 12 noon on the dat« mentioned for the purpose. The elections, 
which will be conducted by means of the single ia*ansferable vote, will be 
held in the Assistant Secretary’s Hoom (No. 21) in the Parliament House 
between the hours 10.80 a .m . and 1 p .m .

S t a n d in g  C o m m it t e e s  f o r  M iN is m iE s  o f  A g r ic u l t u r e , C o m m e r c e , 
C o m m u n ic a t io n s  a n d  D b f e n c e

Mr. Speaker: I  have also to inform the House that upto the time fixed for 
receiving nominations for the Standing Committees for the Ministries of Agri
culture, Commerce, Communications and Defence, 15 nominations in the case 
of each of these Committees have been received. As the number of candidates 
is equal to the number of vacancies in each of these Committees, I  declare the 
following Members to be duly elected:—

I. Standing Committee for the Ministry of Agriculture.— (1) Slui Lakshmi 
Shankar Yadav, (2) Shri Beni Singh, (3) Chaudhari Banbir Singh, (4) Shri 
Pidathala Eanga Reddi, (5) Sardar Sochet Singh, (6) Shri G. A. Thimmappa 
Gowda, (7) Maulvi Wajed Ali, (8) Thakur Lalsingh, (9) Shri Phani Gopal Sen, 
(10) Dr. Y. S. Parmar, (11) Shri Mathura Prasad Mishra, (12) Dr. Panjabrao 
Bhamrao Deshmukh, (13) Shri A. K. Menon, (14) Babu Ramnarayan Singh, 
and (15) Shri Kishorimohan Tripathi.

II. Standing Committee for the Ministry of Commerce.— fl) Kaka Bhagwflinij 
Boy, (2) Shri N. .Alexander, (3) Shri Chimanlal Chakubhai 3hah, (4) Shri M, 
Shankaraiya, (5) Shri Krishnanand Rai, (6) Shri Syamnandan Sahaya, (7) 'Shri 
Sohan Lai, (8) iShri V. S. Sarwate, (9) Shri Prabhu Dayal EDmatsingka, 
(10) Shri M. C. VeeiTabnhu, (11) Shri Hussain Imam, (12) Shri Sita Ram S, 
Jajoo, (13) Shri Arun Chandra Guha, (14) Shri Buresh Chandra Majumdar, 
and (15) Shri P. Basi Reddi.



III. Standing Committee for the Ministry of Communicaiionfi.^{l) Shrl 
V. J. Gupta, (2) Shri K. ITanumanthaiya, (3) Moulavi Mahammed Haneef, 
(4) Shri Awadheshwsu* Prasad Sinha, (5) Sliri B. S. Ai7 a, (6) Shri V. C. 
Ahammedunni, (7) Shri B. B. Varma, (8) Shri Mihir Lai Chattopadhyay,
(9) Shri Girija Saukar Guha, (10) Shri Brajeshwar Prasad, (11) Shri Sunder 
Lall, (12) Shri P. Kuiihiraman, (13) Pandit Mukut Bihari Lai Bhargava, 
(14) Master Nand Lai, and (15) Shri V. M. Obaiduliah.

IV. Standing (lommittee for the Ministry of Defence.—(1) Shri Manikyalal 
Varma, (2) .Shri i>ank Anthony, (3) Pandit Hirday Nath Kunzru, (4) Shri Ari 
Bahadur Gurung, (5) Shri C. M. Poonacha, (6) Sardar Jogendra Singh, (7) Shri 
Moti R^m Baigra, (8) Kanwar Jaswant Singh, (9) Sardar Bhopinder Singh Man,
(10) Shri Awadheshwar Prasad Sinha, (11) Shri G, H. Ethirajulu Naidu, 
(12) Shrimati CIma Nehru, (13) Shri Joachim Alva, (14) Shri Jaepat Roy Kapoor^ 
and (15) Shri Deshbandhu Gupta.

AJMBE-BfEEWARA TENANCY AND LAND KBCOEDS BILL 2 4 6 7

FOREIGN EXCHANGE REGULATION (AjVIENDMENT) BILL
The Minister of Finance (I>r. Matthai): I beg to move for leave to wdthdra^r 

the Bill further to amend the Foreign Exchange Regulation Act, 1947.
The reason why I want to withdraw this Bill is this. This Bill was intro

duced during the November-December session of the Constituent Assembly* 
Since the inauguration of the Constitution and the Adaptation of Lâ *̂̂  Order,, 
it has become necessary to introduce a number of drafting changes in the original 
Bill. So it occurred to me that instead of taking up the original Bill for con
sideration here and wasting the time of the House on a number of drafting 
amendments, if I could withdraw this Bill and introduce all these changes in 
a fresh Bill and bring it before the House, it might save the House a lot of 
time.

Shri Sondhi (Punjab): But will it be done in this session?
Dr. Mattbai: I expect to do it within a few days.
Mr. Sipeaker: The question is:
“ That leave be granted to withdraw the Bill further to amend the Foreign Exchange  ̂

Begnlation Act, 1947."

The motion was edoj>ied.

AJMER-MERW a RA TENANCY AND LAND RECORDS B lL L-(oon<J.)
Hr. Speakjer: We will now proceed with the further consideration of the* 

follow'ing motion:
“ That Ihe Bill to declare and amend Ihe law relating to agricultural tenancies, record- 

of-rights and certain other matters in Ajmer-Merwara, as reported by the Select Committee  ̂
he talen into consideration."

Sbri Biswaaath Das (Orissa): In my speech on Saturday I have stated how 
ibe country, at this stage of our existence in Free India, expected to see the 
liquidation" of zamindaris and intermediaries instead of legislation for tenancy 
reform. I had also quoted and explained how we ourselves had passed Reso
lutions in file Indian National Congress, as also given a pledge to the consti
tuencies before the elections of 1946, to liquidate zamindaris. I had also stated- 
how the National Planning Committee presided over by so great a person as 
the hon. Pandit Nehru, as also the Congress Agrarian Committee, have ali 
recommended unanimously that these intermediaries should be liquidated.



[Shri Biswanath Das]
Having stated all those I  now come to the grave injustice that has been 

done to the people of Ajmer-Merwara. It is known fact that these Istimrardars 
had only to pay a nominal revenue and were called upon to discharge certam 
military functions during the Moghul rule. During the Mahratta rule this 
so-called military service was practically given up. The tenancy rights were 
recognised by the administrators and these were freely exercised by the ryots, 
the agriculturists. That being the case, it comes as a rude shock to the people 
of this country that, after 80 years of their existence, the British Government 
should have constituted again permanently se#led estal^es by means of a 
Begulation, the Regulation of 1872. Under that Regulation, sanad» were 
issued and zamindaris which were constituted between 1793 and 1802, were 
again revived aiid the result was these new zamindaris. Soon after the inaugu  ̂
ration of zamindaris in this imfortunate diBtri&t, the Regulation of 1877 
recorded the istimraTdars as the absolute owners of the soil and tenancy rights 
were recognised as only the rights of tenaats-at-wiU. That was a grave in
justice done to these unfortunate people in these Centrally-Administered Areas. 
This only proves the truth that was so succinctly expressed in the report of the 
Simon Commissiojfi. This was possible because officers in charge of the Cen- 

1a*ally Administered Areas had absolutely no experience of tenants and tenancy 
administration. They always looked to vested interests and in the result they 
gave decisions which were accepted by the Central Government. Under the 
circumstances it is not fair to the people of those areas, if today. Government 
comes foarward with a measure of tenancy reform as against the liquidation of 
jfsamindaris.

[M r . D ep d ty -B p ea k er in the ChfUr.]

“Not being satisfied with the protection offered to those people, Regulation IV 
of 1877 was also passed to protect them even from debts incurred by the 
tardars. This gave the go-by to claims of the creditors of the JstimraTdaTS. 
■Civil courts were barred to these creditors and they had to move the Chief 
Commissioner for relief. These facts go to show that the British Government 
v^ere anxious, for reasons of their own, to protect and preserve the institution 
of Istimrardars. Why now in Free India should these people get any protection 

•whatsoever?
My hon. friend in the course of his illuminating speech has stated that he 

lias conferred certain boons to these people. I do recognise the legislation, 
that he has placed before us, does confer certain conveniences to these unfortu
nate people. But how are they to benefit by these conveniences knowing as 
we do the terrible limitations under which they have been working? That 

.area, though long kept as a Centrally-Administered Area, though lakhs and 
lakhs of rupees have been poured into it for administrative efficiency and local 
^development, can reasonably and fairly be said to be a backward area or the 
least advanced area comparable only to the partially-excluded areas. In the 

^oircumatanoes, even the tew benefits conferred in terms of this Bill will, from 
my experience of thirty years of tenancy legislation and tenancy reform, I may 
say, be of no avail unless you confer two benefits on the ryots. The fir^ is 
fixity of tenure and the second is fairness of rent. Judging by these two, I am 
afraid the legislation will not be very helpful to the people.

First let me discuss the question of fixity of tenure. My hon. friends will 
•see that this Bill contemplates four classes of tenants and even provides for a  
fifth class called Niji Jotdars or owners of home-farm lands. All these five 
classes will function as agriculturists. Sir, I have bitter experience of the 
.stamindars. Instead of providing rules and regulations for home-farm lands 
lor Niji Jotdars, the Government should at onoe institute an enquiry and decide
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once for all what are the home-fann areas so that we will know the limited 
extent of land constituting home-farm lands. Unless you do this, I warn you 
that a fairly good fraction of the entire area of Ajmer-Merwara will be converted 
into home-fann lands. As it is, from the records available and ^ m  the publi
cations so kindly issued by the ,M]inista7  of Agriculture, I  see that very few 
JmmrardarB have got home-farms or are cultivating their own lands. The 
momeiDt you pass this law, every landlord will come forward with his claim 
that such and such land is home-farm land. In this unfortunate area you have 
not had a survey, nor record of rights. The records that you have are the 
records mamtained by the latimrardars and are their private property. They 
JDAy or may not be avaUable to you. The result will be that the ryot will be 
left w’lthout any recorded evidence. Heaven knows whether there have been 
receipts grated to them for the moneys paid. Every conceivable record will 
toe m the hands of the Istimrardars and the ryots will have none. In this 
stete of affairs coupled with the apprehensions, that he has with him the autho
rities above, I feel sure that the few rights that you confer on the ryot will 

^  unless you first of all decide by an enquiry what are 
the Ntjt ĵop lands of the landlord. If tiiis is not d<me you will have, as in the 
aammrfam hundreds of claime and counter-claims for one and the same laud 
ultimately helpful to Istimravdau

I come to the suhiject of fixity of rent. These unfortunate classes of agri
culturists are being divided into four heads, namely, occupancy tenants, non
occupancy tenants, exproprietary tenants and the hereditary tenants. Sir, I  
do not see why you should have four classes of rights and four classes of res
ponsibilities with various kinds of interpretation to be put on these tenures. 
Why not have one class of tenants and if at all you have the leHmrardar as 
the rent receiver, why have this varied classification of rights? In Madras you 
have got one class of tenants. That is a right that is well understood. The 
classification puzzles the ryot without any corresponding benefit to the Istim- 
rardar. In the interest of unification of tenancy and especially when you are 
practically having a legislation for the first time and w-hen you are giving 
some recognition to the tiller of the soil or to the actual agriculturist, it is better 
that you class them into one category and give them whatever rights you decide 
to give. Then again, it has been decided by the Select Committee that these 
unfortunate ryots will have the right to inherit the land from father to son, but 
when the right of transfer is being given, I  do not see any reason why an agri
culturist should not have the right to transfer his land to another agriculturist. 
Sir, the right by itself is nothing to the under dog if he is not given the right to 
transfer. I do realise the difficulty of people having everything to do w th  
commerce, trade and industry and nothing to do with agriculture, getting into 
land and getting into ownership of land or occupancy rights of land. If you 
confer the right of transfer only to such classes of people who are actual tillers 
o f the soil or who are agriculturists I  do think such a right of transfer is a 
necessity and ought to ba provided in the Bill.

Then I come to the subject of survey. About survey, I am told that survey 
and settlement centres will be undertaken immediat-ely. These rights are 
meaningless unless these rights are recorded, are defined and are laid down in 
the records, so that the under-dog who is not able to defend himself properly 
in a court of law, who cannot pay for legal assistance, and who is a person not 
well-versed with all the intricacies of law, will derive much benefit bv these 
tights. Having said so much about the fixity of tenure, I come to the question 
o f fairness of rent, ^

Sir rent can in no sense be called fair if it is in excess of the economio 
rent of any area. Unfortunately, in this case there is provision for two classes 
ot rent, n ai^ ly  rent in Wnd and rent in moQey. As for rent in kind, I have 
^ t  many difficulties. With the thirty years’ erperience I  have of tiie miseries
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of these tenants and the exactions that the system of rent in kind imposes 
on the agriculturists, I  would utter a word of caution and if left to myself, I  
m>uld always think of some sort of commuted money rent than to have rent 
in kind. 'Sir, rent in kind would create any amount of difficulties for the under
dog. About the quality and the quantity of the thing offered, it becomes so 
easy and so convenient a weapon in the hands of the zamindar as to reject 
an offer offhand under some pretext or the other.

Therefore the provision of law which is embodied in clause 27— I do no»t exac
tly remember the clause correctly—should make perfectly clear that in case 
there is any difference regarding payment of the produce rent, the ryot should 
ha ye the option of paying such rent prevailing in the neighbouring lands. That 
is a fairly feasible and justifiable measure, and I do not see why the Select 
Committee did not consider this aspect of the question.

As regards the quantum of rent, all that the Committee has done is to fix 
specified proportions for specified classes of tenants, namely a tenant at will or 
non-occupancy ryot, to pay one fifth of the gross produce, the occupancy r^ot 
something less as also the exproprietary ryot. I do not see why the rent that 
has been recommended in the Bill should be so high.

Referring to the land revenue policy of Government of India as earlv a* 
1902 during the Govemor-Generalship of Lord Curzon, the history of which is 
so well known to hon. Members of this House, I might refer hon. Members to 
the quantum of rent prevailing in Ajmer-Merwara then. Lord Curzon and 
the Government of India then stated in reply to the late lamented B. C. Dut« 
and a galaxy of Civihans that if their demand is accepted, namely, if the 
demand of one-fifth of the gross produce is recognised as lawful rent payable* 
by the ryots to the landholders, then the existing income of the State will be 
doubled. In the course of the tenancy legislation of 1884 the Government of 
Bengal had fixed the demand of one-fifth of the gross produce and at that time 
district officers of Bengal protested and stated “ If you fix the rent at one-fifth 
of the gross produce, the zamindars will screw up the rent to that pitch with 
the result that the ryot who is now paying from one-tenth to one-fourteenth 
of the gross produce as rent will get easily one fifth. Therefore instead of bene
fiting the ryot it will ruin the prospects of the agriculturists.*’ The Government 
of India say that the then rate of rent collected in Ajmer-Merw^a by the 
zamindars is only 10 per cent, of the gross produce. If it was 10 per cent, of 
the gross produce in Ajmer in 1902, I have a right to know from the Select Com
mittee and also from the Government the reason why one sixth of the rent in one 
case and one-eighth of the rent in another case should be regarded as fair in 
these hard days, when the cost oif agriculture, the life and hving of the agricul
turist and the live-stock, have all gone up so high. In these circumstances, Sir,, 
I  feel that the term, fair rent has not been properly conceived by the hon. Mem
bers of the Select Committee, so as' to give due benefit to the agriculturist. I  
feel. Sir, that much benefit will not, and is not going to flow from the report of 
the Select Committee which is before the hon. Members of this House.

Having stated so much as briefly as possible regarding fixity of tenure and: 
fairness of rent, which are the two important aspects of any legislation, I  
proceed to certain other important aspects of this Bill, namely, the rule-making 
powers. Who is the rule-making authority in terms of the Act? It is neither 
this legislature nor the Government of India, but the Chief Commissioner of 
Ajmer-Merwara. Having known something about the leanings of these officials 
in the course of my long experience, I have very little confidence in them that 
they would use their discretion in favour of the under-dog. It has been my 
unfortunate experience that they always side with the vested interests and it has 
become one of their main'functions and purpose to preserve the vested interests.



which it is impossible to preserve. Under these circumstances, so great power 
as the rule-making power cannot be left in the hands of the Chief Commissioner 
of Ajmer-Merwara. Specially, I refer to item (h) in sub-clause (2) of section
203, conferment of occupancy rights. Is the Chief Commissioner of Ajmer-
Merwara going to frame the rules which are to determine the conferment of 
occupancy rights? It will be a terrible thing for the tenants if these officials 
have to make the rules. Then, Sir, rules for the guidance of officers in cases 
for the determination, enhancement, abatement and commutation of rent: these 
are very important questions with regard to fairness of rent. Here again, I 
must say that these powers are very wide. I have no hesitation in saying that 
these x)Owers will be utilised in favour of keeping up the interests of the 
IstimrardaTS. Then, Sir, rules defining the powers of various classes of officers
and revenue courts; these are equally important provisions. I feel, Sir, that
the rule-making powers that have been vested in the Chief Commissioner of 
Ajmer-Merwara need revision. If these quasi judicial functions are to be 
exercised by any one, it should be either by a Minister responsible to this House 
or with the approval of the legislature. I can on no account agree to the 
exercise of these powers by an authority, who, I have every reason to believe 
is solely interested in the i^-keep of the vested interests.

I come to Schedule I. Schedule I lays down the rates of fees for house- 
sites and for grazing of agricultural husbandry. There may be some justifica
tion for the levy of a cess or some rates for house-sites. But, what justifica
tion could there be for the levy of rates for grazing Cattle. Grazing rights are 
very important rights and they have been recognised in all tenancy legislations. 
The ryots have a right to set apart a portion of the village land for grazing 
purposes. How could you think of agricultural husbandry without grazing 
lands? In these circumstances, I feel that the provisions in the 'Schedule are 
also not fair.

Lastly, Sir, I feel that the Select Committee should have done something 
to maintain the village services that are found to exist in this country. Village 
services are an important institution in our country and it is a part of our 
agricultural economy. If you do away with village services, how could you think 
o f the agricultural economy of the village? Under these circumstances, I  
feel that the Select Committee should have maintained and strengthened the 
village services rather than interfered with them. 6Sr, tiiat the hon. Minister 
with »iJi bis anxiety to do justice to the people will see that these people are not 
left to the mercy of the Executive. I knowcj^^nftnxiety, also the throbbings 
of his heart for the under-dog. While I hav6>J^ confidence in his sense of 
justice and fairness, I have absolutely no confidence in the part,that the officials 
are going to play. 1 appeal to the hon. Minister and to the hon. Members ol 
this House to. see that the privileges of the tenants are fairly, distinctly and 
properly provided without ambiguity, so that the under-dog may be benefit-ed.

Pandit M. B. Bhargava (Ajmer): I extend my wholehearted and unqualified 
support to this Bill.

Before I proceed with the examination and scrutiny of this Bill, I would 
like to deal, in the first instance, with an issue which is of supreme importance 
and which has been raised by my hon. friend Mr. Biswanath Das: that is the 
question as to the liquidation or elimination of the middleman, that is the 
Zamindar, or in our case, the iHimrardar. When this Bill Wiis inovoduced in 
this House, and when it was referred to the Select Committee, on 7th Septem
ber, 1948, I myself had submitted that, keeping in view the general conditions in 
the country, and keeping in view that almost all the provinces of India are 
proceeding rapidly witfe the liquidation of middlemen and elimination of 
zamindari, it is but essential for this tract that this problem should be taken 
in hand. I may. also like to inform the House- that so far as the Provincial 
Congress Committee in Ajmer is concerned, so far as the Adviciory Council to
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tile Chief CommisBioner is concerned, it has already come into grip with this 
problem of the elimination of the middleman between the State and the tiller 
of the soil. The Advisory Council of the Chief Commissioner of Ajmer, on 
the 7th July, 1948, adopted a unanimous resolution to the effect that it Accepts 
the principle of the abc^ition end liquidation of the jagirdari ana istimTardaTi 
systems in this area and it appointed a sub-committee consisting of the entire 
Advisory Council with myself as its Chairman, to lay down the terms and 
conditions on which liquidation of the zamindaries may be brought about in 
this tract at an early date. This committee, after examining the entire problem, 
its pros and cons, submitted an elaborate report on the 26th December^ 1948. 
Now, Sir, as h ^  been rightly pointed out by my hon. friend the last speaker froon 
his own experience of administration, the attitude of the Chief Commissioner 
as also his subordinates on questions of this kind has always been very luke> 

In fact, if the history of this tract is kept in view, since the advent 
of British rule it will be seen that if the Chief Commissioner who was for 
some time a representative of the Foreign and Politioal Department and then 
of the Home Department of the Government of India, had taken even sincere 
pains to go into the problems of the tenants, then their harassment, their 
tyranny and their oppression would not have been of the kind that we see in 
the black history of the last century. In fact, these Utimrardars were a 
body of extremely influential persons, persons who had licence to manufacture, 
and who have even now the licence to manufacture wines for their personal 
consumption to an unlimited quantity, persons who can keep weapons without 
licence, without any limitation, persons who were i^ven to the economic 
ejq)loitation, the systematic and ruthless exploitation of their tenants for all 
the time. These influential Istimrardors who are even now claiming their status 
to be superior to that of nhe ialuqdart of Avadh or the zamindars of U.P. who 
claim that they are more akin to the Euling Princes and Nuwabs and th© 
Maharajas in the neighbouring Rajasthan States, these people by the assistance 
and collusion of the representatives of the administration in the tract have 
been abrogating a number of superlegal powers, a parallel to wliich it will be
difficult to find anywhere ejse.

It was expected that with the advent of freedom in this country, with the 
establishment of the Bepublic, the attitude of the local administration, the 
attitude of the Chief Commissioner and of the Commissioner would certainly 
undergo a change for the better, would show sympathy towards the suffering 
tenantry and peasantry. But unfortunately I have to confess 'with shame 
that there has been little difference in their attitude, and if I quote one exam
ple that should suffice. When this Bill was introduced in the Budget session 
of 1948, when this Bill was referred for the consideration of the Select Com
mittee that year, about the 6th or 7th of September, 1948, and the Select 
Committee made its report in the Budget session of the year 1949, an agra
rian trouble was brewing. The tenants were being harassed. And when it 
came to light that owing to the pressure of legislative work in this House the 
Bill could not be proceeded with further in the Budget session of 1949, I
pressed upon the hon. Minister of Agriculture to take up the matter and to
promulgate by means of an ordinance...

Mr. D^aty-Speaker: All this history would have been useful before the 
reference to the Select Committee. But now, after it has come from that 
stage, I think the hon. Member would do well to address himself to any 
changes made in the iStelect Committee instead of going over this ancient 
history.

Some H(m. Members; It is already one o'clock. Sir. He can resume the 
speech after Lunch.
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Mr. Deputy-Speaker: The House stands adjourned to 2-30 p .m .
The House then adjourned for Lunch till Half-Past Two of the Cloch.

The House re-assemhled after Lunch at Half Past Two of the ClocJt.

(M r . S p e a k e r  in the Chair.)
Pandit M. B. Bhargava: When the House adjourned for Lunch I was- 

dealing with a very important point, namely that the local administration 
has been throughout -pro-Istimrari and I was referring to a very recent typical 
example to strengthen the vie>y that I expressed. My point was that when 
owing to the very strained relations between the tenants and the Istimrardars^. 
since this Bill could not be taken up during the last Budget Session, I 
approached the hon. Minister of Agriculture to come to the rescue of the 
tenants, to give them as much relief as was possible by the promulgation of 
an Ordinance, which incorporated some of the verv̂  salient features of the 
present Bill, I  regret to say that this proposal was met with the stoutest- 
possible opposition from the local administa*ation and it is to the credit of the 
hon. Minister-—and here I must express not only mine but the sincere grati
tude of the suffering peasantr^  ̂ in the area—that he took courage in both hiŝ
hands and promulgate the Ordinance and thus gave the relief for which the
tenants were clamouring for the last so many centuries.

The other issue which I  was discussing before Lunch was the question o f
the abolition of the lslimt(srl and Zamindan. I  pointed out that so far as 
the Advisory Council to the Chief Commissioner was concerned it had sub
mitted a report on the point as early as the 26th December 1948. But the 
report, I regret to say, was thrown almost in cold storage inasmuch as it did 
not reach the Government of India for over six months and at the time when, 
the matter was being discussed threadbare before the Advisory Council, the’. 
Chief Commissioner was not pleased to differ from that. What the present- 
reaction is of the Chief Commissioner to the report of the Advisory Council 
on the questiosn of the elimination and liquidation of zamindari is a great 
mystery, because on the 6th December 1940 on a specific interpellation by  
me the hon. Minister of Agriculture was pleased to state that the question 
of the abohtion of zamindari will be taken up only after the present Bill is- 
brought on the Statute Book. I would at this stage only confine my remarks 
to that. So far as the Advisory Coimcil report is concerned it has incorporated 
a complete scheme by which the liquidation of ^amindari can be brought about- 
this year. There we have laid do\̂ Ti a gradual^ scale of compensation running 
from five to twelve times on the model of the Bihar AboKtion of Zamindari 
Act. It has been pointed out in the report that though the tenants in this 
area have been the victims of age-long economic exploitation, feudal tyranny 
and oppression, yet because the Congress has been committed to the liquida
tion of zamindari on the payment of equitable compensation they recommended 
that the liquidation may be brought about on the payment of compensation 
ranging from five to twelve times, on the lowest grade of net income of Rs. 
2,500 up to Bs. 50.000. That scheme is now awaiting the consideration o f  
the Government of India. That course, which is obviously the most desirable 
and which ie in keeping with our pledges to the kisans, does not come in my 
way to extend the warmest welcome to this Bill, because I feel that this Bill 
with all its limitations— the most obvious one being the local conditions that 
were existing in this area immediately before the promulgation of the Ordinance 
^  May ft must be hailed as an epoch-making event in the History of
Agrarian Eeforms. it  will be a landmark in the h’story of tenancy reform in 
my area. It must be acknowledged that for the first time the Ordinance and 
now this Bill will confer upon the tenants the fixity of tenure and the right 
to pay only just and equitable rent. Further all the sources of exploitation 
which have marred the history of the relationship between the landlord and
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the tenant have been amply safeguarded against in this Bill. Therefore despite 
its limitations, on the whole, this piece of legislation is a charter of economic 
:and social freedom to the peasantry and tenantry of Ajmer-Merwara Proyince. 
Three fif\,hs of that area consist of" what are known as Istimrari estates.

Before the value of this piece of legislation can be properly appreciated 
by this House I must draw the attention of the House in a brief manner to 
iiie  circumstances that existed before the promulgation of the Ordinance. So 
iar as tenure in Ajmer-Merwara is concerned it is divisible into three categories 
which are locally known as Khalsa, Jagir and Istimrari. lihalsor and Jagir 
tenures consist of 402 villtiget in khaUa areas and about 54 villages in the 
jagir area. The total area of these two tenures is about 1,062 square., miles 
The problem of this area is comparatively less important than the problem 
that confronts the Istimrari area. Here the peasant proprietors are technically 
and locally known as Biswedars or seli-cultivators and most of their hi-ldings, 
notwithstanding the fact that the peasantry here is also heavily indebted to 
the monev-lenders, still on account of the operation of the Land Alienation Act, 
have been intact ami are still in the hands of the agriculturists. There is no 
^question here of the recovery of the extra exactions in the form of lag and neg. 
This svstem of the recovery of lag and neg is of course prevalent in jagir 
villages. One great chai.ge that the Select Committee has made in the Bill 
is to extend the benefit of clause 62 which prohibits the recovery cf lag and neg 
rto the jagir villageB, with the resrult that by this important and revolutionary 
change, the jfigir villages and their peasantry will be benefited to the extent 
that it will no longer be possible for any jagirdar to make recover/ of lag and 
neg in addition to the defined share of land revenue which the jagir villages 
liave to pay to them.

As ret:ards Istimrari area it consists of 338 villages with an area of 3,376 
square miles. They have been subject to a very ruthless process of economic 
-exploitation for centuries. The rate of rent or hatai in most of this area is 
^ne third but this was onlv on paper. The one-third in the form of lag and 
neg according to the report of Mr. C. J. Irwin who made an eiiquiry into the 
Istimrari tenure in the Province in 1937, numbers to 150. Tim result was 
that in the Istimrari area while on paper the tenant has to pay only one-third 
another one-third was sr.atchetl away from his hand in the form of lag aod neg 

which number about 150. That should not be so for only in respect of the 
irahi crop the rent is payable by hatai but not so in respect of the kharif crop. 
In kharif though the cash payment per bigha was very low a V3ry large nujnber 
-of lags and negs were being recovered with the result that the highori rent or 
rent in cash was irailtipliod by the number of lags and negs. Th^t was the 
condition of these 338 v-llages in the Istimrari areas of the Province rjght up 
to the year 1947. Mr. Irwin who conducted the enquiry in 1937 had incor
porated in his report a proposed tenancy legislation which intended to confer 
certain benefits upon the tenants, but that draft Bill along with the report was 
put in cold storage. The Local Government and the istimrardarx were hand 
in glove vrith the result that that report did not see the light of the day till 
1946 when, after repeat-ed interpellations, it was placed on the Table of the 
House.

Up to 1947, all these illegal exactions, lags and negs, were in full existence. 
It was in 1947 that we agitated aiid contended for the first time that under' 
'the provisions of Sections 48 to 50 of the Ajmer Regulation II of 1877 it was 
not (ipen to a Revenue Court to make recovery of these lagy and negs in 
addition to the rent, and after obtaining expert legal evidence we were success- 
*ful and got a decision in favour of the tenants to the effect that it was not open 
^  the Revenue Courts to make the tenants pay lags and negs in addition to
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the rent, under the provisions of Section 48 of the Ajmer Eegulation II  of 
1877. Therefore, when the Revenue Courts came to the rescue, the ts/iwrcr- 
dars instituted in Civil Courts their claim for the recovery of lags and neg» 
and these suits are still pending in a large number in the Ajmer Courts. 
Therefore, by the piomuigation of the Ordinance, the recovery of lags and 
negs in auy shape or form, in addition to the defined and prescribed rate of 
rent, was declared illegal and any recovery was made a criminal offence. 
Under this Ordinance, the rate of rent was also scaled down from one-third, 
one-fourth and two-ninths, to one-fifth, one-sixth and one-eighth respectively, 
This provision has been incorporated in the Bill.

Before I proceed to the scrutiny and examination of the improvements 
that have been effected by the Select Committee in tiie Bill, I would like to 
draw the attention of this hon. House to one thing.

Immediately before the promailgation of the Ordinance, 1|vo-tjhirdfi 
being recovered either by way of rent or by way of lags and negs etc. For the* 
first time, the Ordinance reduced the hatai rent from two-thirds to one-fifth-* 
and made the recovery of lags and negs illegal. Therefore, when we have tcf 
judge the merits of this Bill, we have not to compare it with other progres
sive measures in the country but we have to judge its merits by the conditions 
immtediately precedibg the promul^tfon of Ordinance which was the 
preexursor of the present Bill. My respectful submission would be that looking 
at the local conditions and keeping in view the past history of the State, it is 
A distinct advantage that has been conferred upon the suffering peasantry 
of the State. I am glad to inform the House that the Ordinance was hailed 
as a blessing from the heaven by the suffering peasants. For the first time, 
they felt the dawn of freedom in the country.

Not only in respect of rent, but also in another respect great improve
ment w’as made by the Ordinance. That also finds place in iJiis Bill. The 
ejectment of the tenants otherwise than by due process of law was completely 
prohibited by the Ordmance. From 1942 onwards, the Istimmrdars in anti
cipation of this pending legislation, without having recourse to the law courts, 
were ejecting tenants by force. The Administration was absolutely helpless, 
not because it could not help the tenants under the law but because it did 
not want to help them. So, both in the matter of the rent as also in the 
matter of affording security of t̂ n̂ure, tJiis Ordinance did confer valuable 
rights upon the tenants.

Now, Sir, I would like to summarise in brief the great changes that have
been effected by the Select Committee in the provisions of this Bill. The
first and foremost improvement that was effected by the Select Committee 
was the deletion of Chapter III as it existed in the original Bill and its 
substitution by the present Chapter III, which has the caption “ N//» Jo/” . 
The provisions of the present Chapter H I run from clauses 10 to 16. Now, let 
us see what was provided'in the original Chapter III. The original Chapter 
III which dealt with 'liauala*' i.e. the home farm of the lundlord, laid down
that if the cultivated area of the village was 250 acres, 20 per cent, of it must
be reserved for the home farm of the landlord and then a graduated scale was 
provided running up to 5,000 acres, with the result that it was open under 
the original Chapter III for a landlord to reserve an enormous area as his home 
farm. This would have meant the displacement of thousands of tenants front 
that area,— tenants viho had been cultivating those lands for generations^ 
though of course under very oppressive circumstances and by paying a very 
high rate of rent. What was the condition of this hawdln land'  ̂ Was it 
improved upon by the laiidlord by digging wells and making of mvlis etc. ? 
No. But the rate of rent in respect of tliis area was 1/2 and tliere was abso
lutely no security of tenure. At the end of every year, it was open to the 
lstimmni<ir to eject his tenant or charge extortionist naaarana in addition ta
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this half i'atai. The result was that every year thousands of te?aan.ts were 
either displaced or were made victims of very high extortions in the form of 
naiorana. This wa-a the provision in the original Chapter III. This X'haptfx 
has been replaced by the existing Chap^r III which, as I said, is a yery great 
improvement on the original one. In fact, nothing better cooild possibly have 
been idone.

What is the provision incorporated in clauses 10 to 16? It is provided that 
within six months of the commencement of the present Act, it will be open to 
any landlord to get, through the court, his khudkasht demarcated and 
ihudkasht is defined in clause 4, sub-clause (16). Under this clause, only 
■ftat land which is cultivated by a landlord, either by himself or by servants 
or by hired i«bour will be khudkasht. So, within six months of the passing of 
this Act, such landlords as are actually cultivatipg the land themselves or by 
servants or by hired labour can seek the assistance of the court to get their land 
demarcated as khudkasht. This demarcation will be made, you will be pleased 
io  see, only after all the objections of the tenants and all others concerned are 
lieard and decided upon by an officer. If the land is found to be a cultivated 
« e a , then the landlord will be entitled to possession of the land. But there is 
another restriction which is imposed by these provisions, and it is of a very 
Hnportant character, namely, that it will not be open to the landlord to rent 
this area. If he ewimits a tenant— and that w'ill be only for a limited period 
of three years—he ca ^ o t  charge more than the rent defined and prescribed in 
islause 64 of the Bill.^ Therefore, my submission is that nothing better could 
have been done in respect of the home farm and the criticism that has been 
levelled upon this Chapter by my hon. friend Mr. Biswanath Das is, I respect
fully submit, not based on facts.

The second important improvement made is that in the original Bill the 
rate of ba^ai rent was prescribed as 1/3 in respect of hereditary and non-occu
pancy tenants; 1/4 in respect of occupancy tenants and 2/9 in respect of ex- 
jffoprietary tenants. When the Bill was being referred to the Select Committee 
on the 7th September last, I submitted thsit this was a very high rate of hatai 
to provide and sugg^ted that it be reduced from 1/3 to 1/5 and from 1/4 to 1/6 
and from 2/9 to 1 /8 .''\J am glad that the Select Committee unanimously agreed 
to reduce the rate of 'f«pt as suggested by me. Here, my hon. friend Mr. 
Bisw'anath Das was pleased.t9 remark that even this rate is very high. I would 
therefore again like to draw' tHe attention of the House to the local conditions. 
So far as Kharif crops are concerned, the rent is payable not by hatai but by 
ytigori which is very low, riinning from 12 annas per higha t-o Es. 2 per hitjha. 
The scheme of this Bill as well as that of the cfcdinance is lhat this bighori 
should be kept intact, that is tc. say, it is open to the tenant to pay the highoji 
or cash payment, w ĥich he would certainly prefer. Therefore, when you bear 
in mind that the bighori rent is very low, it wiU not be unreasonable to say 
that these rates of 1/5, 1/6 and 1/8 are not very high, especially wjhen you 
remember that the rent that was beinf  ̂ charged immediately before the promul
gation of the Ordinance was 2/8 batai.

This was the second very important provision made in the Bill.
The third important change brought about by the Select Committee was the 
p addition of a salient clause in the Bill w'hich did not exist in the

■ original Bill— I mean clause 40. This clause makes provision for the 
automatic liquidation of zamindari, even though this is only a tenancy Bill. 
It lays down that any tenant desirous of acquiring biswadari rights in his hold
ing can make an application to the officer concerned who will be bound to 
entertain that applicatio? i. to issue notice to all concerned, to hear objections 
and to order the acquisition of biswadari rights by such tenant on payment of
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.compensation that has been laid down in clause 40, that is, twelve times. This 
is also a great facility and I hope by the time Government comes to the question 
of liquidation of samindari, the elinoLinatipn of the middleman, it will be possible 
for the more fortunately placed tenants to take the benefit of clauise 40 4md 
to acquire biswadari rightB in their own holding.

A s i^ lar provision has been made by the Select Committee in respect of 
acquisition of biswadari rights by another clause of grantees, that is clause 117 
of the present Bill. It is provided thajb it will be open to an j grantee to acquire 
biswadari right on payment of a nominal compensation which js four times the 
rent prescribed by clause 64. Now, Sir, one fact must be appreciated that in 
this area it was not possible for the Government to take to the immediate 
liquidation of zamindan for two reasons. J ^ t ly , Sir, unfortunately there exist 
no records of rights in respect of this istimrardari area. Neither survery nor 
settlement has been made of this area. The istimrardars were powerfid enough 
to come in the way oi any survey and settlement operations being undertaken. 
In fact, when the last settlement of khalsa area was done from the years 1942
47 a part of the istimrari area was surveyed by Mr. Sharma. But later on the 
Government of India gave up its intention to proceed with the survey and 
settlement operations. Now, I would like to draw the attention of the hon. 
Minister of Agriculture to this very important question. Even before this Bill 
is brought on the Statute-Book, there was nothing in law to prevent the carry
ing on of survey and settlement operations in this area and I was pressing in 
season and out of season for a survey and settlement of this area. The hon. 
Minister was, in fact ^ery sympathetic and he made provision in the Budget 
but unfortunately thou^  more than a year has passed, and though his order 
“was that survey operations should commence at once, it was not possible for 
one reason or another to commence the operation. I would press upon the 
hon. Miuister of Agriculture that most of the benefits that this legislation is 
intended to confer upon the tenants will be rendered nugatory unless and until 
rapid progress is made vtith the survey and settlement operations in this area. 
As far as my information goes, even the settlement officer has not so far been 
appointed. There is no reason why survey and settlement operations should 
not begin immediately, so that whatever benefits this piece of legislation is 
Intended to confer upon the t-enant« may be conferred upon them as early as 
possible.

Now I proceed to examine the recommendations of the Select Committee and 
the important changes suggested by it. There is however one important fact 
to be borne in mind in this connection. As I had submitted, forcible eject
ments of tenants was proceeding with all the speed in anticipation of the 
present legislation which was meant to confer security of tenure upon the 
tenants. I had, therefore, suggested at the time of reference of this BiU to the 
Select Committee that some provision must be incorporated in this BiU so that 
the displaced tenants, tenants who w*ere unfortunate enough to be driven out of 
their holdings, by force, may be reinstated. I am glad that the Select Com
mittee was pleased to accept my suggestion and to incorporate clause 204 which 
lays down that all tenants dispossessed of their holdings from the 1st of June 
1942 up to the commencement of this legislation otherwise than in due course- 
of law, b« entitled to be reinstated to their holdings, if those holdings still 
continue to be in possession of the landlord, and, if that is not so, they will be 
amply compensated in money. This is a very important change that has beon 
made for the benefit of the tenants in this Bill. ’

Then, Sir, the next provision to which I would draw the attention dt th*i 
House is clause 205 which lays down that after the commencement of this 
Act, no court shall entertam a proceeding for the establishment of enforcement 
of a claim prohibited by, or inconsistent with, the provisions of this Act. As was
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poiuted out by me a few minutes back there are a number of cases still pending 
in civil courts for the recover^' of losses as also for the recovery of exorbitant 
rents that were prevalent here. Sow clause 205 provides that all these cases 
will automatically be quashed on the commencement of this piece of legisla
tion. My submission is that the Select Committee has brought about changes 
in the original framework of the Bill which will be very beneficial to the tenants.

Before I proceed further I would like to examine the criticism that has been 
levelled as to the classes of tenants that have been introduced in this Bill. My 
friend Mr. Biswanath Das, for whom I have the greatest esteem and respect 
was pleased to state that it was absolutely out-of-date to introduce several 
classes of tenants in this Bill and according to him there should be only one 
class of tenants. I would respectfully submit that the local conditions here 
are also not taken into consideration. In fact, if such a provision is made, 
many of the tenants will be adversely affected.

What is the basis of the classification of tenants as incorporated in the pro
visions of this Bili? The relevant provisions are clauses 17-24. The scheme of 
the Bill is to divide the tenants into four classes. So far as exproprietary tenants 
are concerned, at present no exproprietarj- tenants exist at all in the htimniri 
area of the Province because none of the tenants could even pretend to possess 
any proprietary interest in the holdings in view of reactionary section 21 of 
Regulation II of 1877 which lays down in clear terms that all occupants of a 
cuiturable or non-culturable area covered by the eanad of an htimrardar shall 
foe presumed to be ten ants-at-will until the contrary is proved. As C. J. Irw'in 
was pleased to remark in his Report, there has not been a single instance where 
the contrary has been held by the court to have been proved. Therefore, so 
far as this class of tenants is concerned, it is applicable only in respect of the 
Khaha area, and there is very very cogent reason why this class should exist, 
because persons who ŵ ere the original owners and cultivators of these lands, by 
the stress of adverse circumstances became poverty-stricken and lost their 
holdings either through usufructory mortgage or sold their holdings to the money 
lenders, but all the same they continued to be in occupation thereof and continued 
to cultivate them as tenants, paying a very high rate of rent. Therefore:', it was 
oDiv under the stress of adverse circumstances and owing to the law's of usury 
being in vogue that they were driven >o part away with their proprietary 
interest.

What the Bill aims at is that this class of tenants, who were to all intents 
and purposes proprietary tenants, should be treated on a comparatively 
better fooiine .than as ‘ tenants’ and therefore a very low rate of 
rent%  .presctffied/, Afld that is also the existing law in the Province, because 
it 'Tiiiaes a distinctiori ias to the exproprietary tenants and prescribes that such 
tenants will be liable to pay 33  ̂ per cent, less rent than is payable by other 
tenants. So, this distinction has been made on very cogent reasons and is in 
keepine with the existing circumstances.

the reasyi.ior creating oecupycv tenajits and hereditary tenants?
.The i^ o n s  are incoi^^ated in the relevlSt provisions and in the definitions of
ihese.^-o classes of tl^nants themselves. If you refer to clause 18, w'hich 
defines occupancy tenants, it lays down that all tenants who have by their 
cwn investment improved their holdings, by sinking a well or by otherwise 
developing the land, should pay a comparatively lesser rent than is payable 
hy others. In the iatimTari area there are fields w’hich have been improved 
■jpon by the tenants, in w'hich w'ells have been sunk by tlie tenants,
and there are areas which hnve been improved upon hy the land
lord r«, in which the landlords have invested money and have sunk
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welis a!3d otherwise made improvements to the land. Therefore, the 
tenants of these two areas should not in justice be treated on the same footing. 
Those tenants who have spent hard cash from out of their own pocket tu 
improve the land are necessarily entitled to be treated on a better footing than 
the other tenants whose holdings have not been unproved upon by the tenants 
themselves but at the cost of the money of their landlords or sombody else. 
Therefore, the scheme of the Bill is that occupancy tenants are those tenants 
who by their own money have improved the land, and they will be entitled 
to pay lesser rents as compared to the hereditary tenants, the other class of 
tenants.

Hereditary tenants will be all those tenants who may be in occupation of 
any area irrespective of the fact whether the area has been developed or im
proved upon by the landlord or not. For p.uch tenants the provision is made 
that they w411 be liable to pay one-fifth of the produce.

My respectful submission therefore is that this classification of tenants is 
in accordance with the existing conditions and is bound to confer valuable rights 
on those persons— and for very valid reasons—who are termed as ‘ occupancy 
tenants’. And my submission is that this is fi distinct improvement and is bi 
keeping with the local conditions. '

Xliere is one otlier point to which I wo\ild like to draw the attention of thei 
hon. House. Chapter XII of this Bill incorporat-es a scheme for the preparation 
of th  ̂ reoord-of-rightii as also for the determination of the rent-rate. Provision 
has been made in this Chapter that it will be open to the tenants to apply to 
the officer, after the rent-rat-es have been determined, to commute the rent 
payable by him in kind to cash. It is, again, provided for the benefit of the 
tenant in this Chapter that after having got it so commuted, after the lapse 
of three years, if he found by actual experience that it was working to his dis
advantage, he may get it commuted again from cash to kind. These provisions 
have been made for very cogent and valid reasons. It has been argued by my 
hon. friend Mr. Das that to provide for payment of rent in kind in this piece of 
legislation is to expose the tenants to the process of oppression, tyranny and 
'exploitation. I respectfully submit that here also the local conditions cannot- 
be ignored. What is character of the area about which we are legislating? It 
has been remarked by Settlement Officers in Settlement after Settlement that 
the area is exposed to the vagaries of weather, that the area is so unfortunate 
as not to recall three consistent, continual years of good rainfall. Therefore, it 
has always been found to the advant-age of the tenants to make payment in 
kind, which is dependent mostly on the rainfall. If the rents are commuted 
from kind to cash so as to make it obligatory on the tenant to make payment 
in cash, even if there is no produce at all the landlord ŵ ill be entitled to recover 
it imtil thp Government by notification remits the recovery. He will be entitled 
to recover irrespective of what may be the produce of the holdings. I would 
like to submit that this payment in kind has been in operation for centuries and 
has always been to the benefit of the tenfiwits. Consequently, the scheme of 
i/he Bill is to continue that system, but at the same time to lay down a pro
cedure by which it will be open to the tenant to convert the rent from kind to 
cash. Even later, if he finds from experience that that conversion was to his 
disadvantage, this procedure enables him to revert back to kind. This is a 
very good provision.

There is another innovatwn made in this Bill. The procedure in law courts, 
as has been pointed out by the hon. Minister in his introductory speech, has 
been rendered very very simple. The scheme of the Bill is that there shoiild 
be a cheaper and speedv legal remedv open to a tenant. If you refer to the 
T r̂ovisioTis of Chapter XV, you will find that clauses 169 to 197 lav down a suit
able provision for the purpose. They provide that every order made by the
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tahsildar or the sub-divisional cfficer will go for confirtnation to his immediate 
superior officer and at that stage it wiH be open to eil^er party to appear through 
legal pr^titioners and make their submission in respect of the order passed by 
the original court. The scheme of the Bill, as I said, is to make provision for 
an appeal wi^^out payment and without any additional court fee over and 
above Rs. 2-S-O. This novel procedure confers very great benefit. The tenants 
in this area are illiterate and very backward and, that being the case, this pro
vision for a simplified procedure would be of great advantage to them.

The other point referred to by my friend Mr. Das concerns clause 203 which; 
confers the rule making powers on the Chief Commissioner. This according to 
him is very objectionable. I also join issue with him. I  submit that the rule 
making power should not be left to the Chief Conmussioner. It must remain 
with the Central Government, Sir, as far as I know, the hon. Minister o f  
Agriculture has been kind enough to instruct the draftsman not only to prepare 
the draft of this Bill but also to drait all the relevant rules under the various 
provisions thereof. As far as my information goes, most of these rules are 
already drafted. I presume that when they are promulgated by the C;hief 
Commissioner, it will be done under the instructions of the Central Government.
T have full faith in the bon. Minister of Agriculture looking into these rules him- 
SAlf so that aU of them will be beneficial to the tenants who are the weaker of 
fbe two parties.

Before I  conclude I wish to refer to the provisions incorporated in clause 180 
of the Bill and request the hon. Minister to take steps to press upon the Chief 
Commissioner the need for implementing the provisions of clause 180 at an early 
date. Under these provisions the Chief Commissioner has the opportunity to 
organise panchayats for each village or group of villages and invest them with 
ail the powers that are exercisable by the tahsildar under the provisions of this 
Bill. I submit that left to the Chief Commissioner or the local officers, these 
provisions which are very beneficial will remain a dead letter. Therefore I w'ould 
impress upon the hon. the Minist-er of Agriculture the need for personally seeing 
to it that the Chief Commissioner very soon implements the provisions of 
clause 180 so that panchayats may be constituted in the villages where the day- 
to-day differences between the landlords and tenants may be settled instead 
of these being taken to a court of law.

In the end I have to express my sincere thanks to the hon. Minister of 
Agriculture who has taken great pains in evolving this piece of legislation. The 
sub-committee and the Select Committee must have held about 40 sittings to 
thrash out this Bill in Committee. I have to thank the hon. Minister and 
express my gratitude to him also for the very keen interest he has been taking 
to rescue the suffering tenants by promulgating the Ordinance which conferred 
a great boon upon not only the tenants but upon the peasantry also and upon 
tliB rest of the poverty-stricken people at large. If the Chief Commissioner’s 
advice had been adopted, if the hon. Minister had not been kind enough to 
pay heed to my request, the result would have been disastrous, inasmuch as 
the tenants would have been driven to listen to evil advices which are very 
abundant in every part of our country including my own parts. This is all I  
have to say.

Shri M. P. IBtiirar (Bihar); Both the Minister in charge of the Bill and 
the representative of the people, in thiB House, whoin this Bill concerns have 
pleaded on behalf of the Goivemment that because of the fact that the records 
o f rights are not available, it was not possible for the Government to come in 
with a measure to abolish landlordism. I have with patience listened to them. X 
9ee  vhikt they h«ve failed to carry convictkrti witii the House. Tbid Bill hto
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taken over two years to come back to it again after it wa6r intrbduced in the 
Budget Session of 1948. For one year, we have been told, an Ordinance on 
the lii^B of this Bill has been in existence. There was enough time at tfc  ̂
d is p e l  of the Government, if they were earnest about it, to prepare a recMo 
of rights and have a suirey made in that place known as Ajmer-Merwara.

Sir, Ajmer-Merwara is a Chief Commissioner’s Province but that is not 
larger than a district of any of the States in India. That is a very small place 
and it was easy enough for the Government to go through such a process of 
survey within a period of ga ,̂ thr^e iftoiiths. From the speech of my hon. 
friend, Mr. Bhargava, it appears that that is not the difficulty but it is the 
administration of that place that stands in the way of abolishing landlordism 
ou^ight alt tfafs stage-

I am afraid that the Government of India has not yet decided in its own- 
mind about liquidating the intermediaries between the State and the tiller of 
the soil to which the Congress a*s an organization is pledged, according to its 
election manifesto. I say i3iis from the experience to which the State of Bihar 
to which I belong was subjected. Our State had to face a great difficulty in 
the matter of tdjolishing landlordism or enacting its legislation on this score 
on account of the fact thet at times the Government of India stood in its way. 
And whenevei* there was any difficulty it took our State Government months 
and monthis to find out the particular Department in the Government of Indifli 
with which they had to deal with in regai^ to the zamindari abolition measure.

Sir, an impression has gone round in our Stat-e that it has fallen from the 
grace of the High Command here in New Delhi because our State Govenmient 
are over-zealous in abolishing landlordism. But I take this opportunity to 
convey to the Government of India that it is h i^  time they must take decisive 
action to enact this fundamental basic chang#m the^o6i|D^ of India. With
out reforming the agrarian system of the country on a progressive and scientific 
basis no Planning Commission can bring about any change in or put the economy 
of the country on the road to freedom and prosperity—I assert.

India’s agrarian question is Question No.l and unless that is solved, no 
other problem can be solved whatever eflForts or energy we put in. So the plea 
that the records of rights were not there or some immediate things had to be 
done for the tenants, which we have already done by promulgating an ordinance 
a year before, will not hold ground and I feel that it is high time that Govern
ment must’ make up its mind and abolish landlordism whether it is imder them 
or under the State Governments. After all the Government of India has got 
the authority of supervision and suzerainty, if only from the point of view 
of the organization which is in power here, over the State Governments.

Otherwise, Sir, a feeling is already coming over the people that unless all 
these things are done in a bold manner, India may have to go the way of 
China and if we want to save India from going that way, as we must, -we must 
abolish landlordism and here is an opportunity for the Government of India 
to do it. I wish, before we go through this legislation, the House must demand 
an assurance from the Government that soon after it is enacted, they will come 
out with a measure to abolish landlordism, to do away with intermediaries 
between the tiller of the soil and the State, in all the areas that are Centrally 
administered.

l̂ uri A. P. (Uttar PradeshV. As I rise to speak on this Bill, I am
rieminded of a similar n)easi:re which was passed by the tl. P. Legislature about 
12 years ago and #hich has contributed much to the r̂iaming of this Bill. When 
I  compaire the enfhufiiasm and keenness of that Legislature and thA? dullness of 
tMi# Hbuse, I feiel disajipointed. It is in fact an anomaly that this legislature
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should be called upcm to legislate on matters which are vitally of a local concern. 
The comparative want of interest which this House has shown in a measure 
o f such a supreme importance by itself indicates the unsuitability of this House 
to deal with local matters and that immediately brings me to the criticism of 
Mr. Das, that the power of making rules should not be given to the Chief 
Commissionor. ’

[M r. D k p iity -S p eak er in the Chair].

Under the Constitution the Chief Commissioner constitutes the State Gov
ernment in the case of t]:o Centrally Administered Areas and naturally, the 
Chief Commissioner who corresponds to the State Government is in a better 
position to make rulei and bye-laws with regard to matters of local concern and 
I  dare say, Sir, that the tenancy laws as well as the rule-making power under 
it must be left to the State. In fact, I am not sure if the Central Secretariat 
is in a position to make proper rules for all the Centrally Administered areas. 
Andamans in one of the Centrally Administered Areas. There are about 8 or 9 
other .State?, Tripura, Bhopal, Vindhya Pradesh etc. I am doubtful if DeUii 
is more competent to frame rules under the tenancy laws for all these places. 
Therefore I very strongly support clause 203 which gives the rule-making power 
to the Chief Commissioner and who, I believe will exercise those powers Mith 
all the responsibility that \ests in the head of a State. I therefore, do not 
share any apprehensions of Mr. Das that these powers should not be given 
to the Chief Commissioner. "

The hon. member who has preceded me as also Mr. Das have said 
much about the abolition of zamindari^ I yield place to none in ray enthusiasm 
to abolish the zamindari system. In fact, in my humble way I have made my 
contribution towards the abolition of zamindari'^in my State of U.P. I firmly 
believe that so long as the zamindari system is not abolished, the tenant cannot 
■come to his own. In order that the tenant may attain stature, in order that 
he may develop to his full, it is necessary to abolish all the intermediaries 
between the State and the tiUer of the soil, but then, Sir, there ure certain 
preliminary conditions to the abolition of zamindari. We cannot abolish 
zamindari merely by saving that we have abolished zamindari. Under the 
Constitution which we have recently passed, it is necessary to give compensation 
to the landlords on the abolitioi’- of zamindari. How is that compensation to b© 
assessed ? Obviously it must have some bearing to the profits that the landlord 
is making. If we abolish zomindari before the conditions between
the landlord and the tenant are stabilised on a rational basis,
that is, until all the exccseive rents which he has lately been realising are level
led down to a reasonable limit, it will mean that we pay much more to the 
landlord than he deserves. To illustrate this point a little moi*e, my hon. 
friend, Mr. Bhargava a few minutes before said that the actual rent realized
by the JHUmrardar was two-thirds of the produce and the legal rent was one-
third of the produce. We have reduced it to one-fifth. It will give a much 
larger amount to the landlurd if we calculated the compensation on the old basis 
of rentri i.e., on the one-third than what we would do on the basis of one-fifth. 
Then thi hon. Minister has said and quite correctly too that Ajmer is a sort of 
backwater in our agrarian system. There has been no record, no survey and no 
settlement. In fact, Sir, the conditions of the old Moghul Jagirdari sys
tem worsened by the decay that took place during the later days of the Moghuls 
are still prevailing there. A sort of quit rent has been fixed and the State 
realises that rent in pei-petuity. All the rest has been left betwe=in the 
istimrardar or jagirdar and the actual tiller of the soil to settle. The actual 
tiller has in practice becopie the slave of the landlord. There are uertain
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regulations; but those regulations have been ineffective to protect the tenant. 
The abolition of Zamindari by itself postulates that there must be a regularised 
system of relationship between the land-lord and the t-enant. 1 submit, .Sir, 
that if we had not passed the Tenancy Law in the Uttar Pradesh in 1939, the 
abolition of Zamindari would not have been possible today. I also submit that 
if Bihar had not passed the Bihar Tenancy Law during the regime of the first 
Congre.-?s Ministry, it would not have been possible for Bihar also to abolish the 
ZamindiH system today. Even then, Bihar is finding it diflScult to abolish the 
Zamindari system, because it is unable to pay compensation in terms laid down 
by the Constitution. I submit that the abolition of zamindari will be a much 
easier affair after conditions have been stabilised on the basis of this Bill. I do 
hope and I wish to impress upon the hon. Minister that he should, as soon as 
possible, undertake another Itgislation for the abolition of Zamindari. This. I 
believe, is a necessary preliminary to the abolition of Zamindari and we cannot 
abolish Zamindari without passing this Bill.

1 want to place before ti c House the background against which I wish the 
House to appreciate the observations that I propose to make. The object of 
a Tenancy Law is to regulate the relationship between the land-lord and the 
tenant. It prescribes ;̂he minimum rights which are made available to the 
tenant. It is open t̂ :> thf> land-lord to give more rights than are prescribed in 
the law. Let us see what are the minimum rights that ŵ e have given to the 
tenant. Mr. Das was quite right when he said that every tenancy law has to 
be judged from two main standpoints: one, security of tenure and second, rate 
of rent. Everything else is subsidiary to these. I was sorry to see that an 
experienced legislator like my hon. friend Mr. Das, who has 30 years e:\perience 
of the Tenancy laws and agrarian laws behind him, should say that we have 
not given security of tenure. The law is there. Every tenant has been given what 
is known as rights of occupancy. That a i^ th at alone is the security of tenure 
known to Tenancy Laws. There is no <^er of tenure under the
Tenancy Laws. Mr. Das again said that the law prescribes four categoiies of 
tenants- occupancy tenants, exproprietary tenants, hereditary tenants and non
occupancy tenants. Apparently, it is so; but any person who has at all care
fully read thn law will know that there are only two categories, the exproprie
tary, occupancy and hereditary tenants are of one category, namely tenants 
with rights of occuj>ancy and non-occupancy the other cat>egory. There is abso
lutely no difference in the rights of hered'tary, occupancy and exproprietaiy 
tenant« except in the payment of rent. The question arises, why different rates 
of rent have been prescribed; one-fifth in the case of hereditary tenants, one- 
sixth in the case of occupancy tenants and one-eighth in the case of exproprietary 
tenants. This apparent discrepancy is based upon substantial equity and 
equality. My hon. friend Pandit Mukut Biharilal Bhargava referred to the 
definition of occupancy tenant. I do not want to read that defiuition and take 
up the time of the House. That definition says that a person to whom a land 
was let on condition of sinking a well or for otherwise improving the land will 
become its occupancy tenant. About exproprietary tenants, it is well known, 
ami I believe everybody who has got anything to do with the agrarian side of 
our economy knows well, that the land-iord always keeps the best land under 
his own cultivation. He imi>roves the land because he is economically in a 
position to do so. Suppose wc had prescribed the same terms cf rent for the 
hereditary, occupancy and exproprietary tenants; what would haye been the 
result? If one biga of land produces five maunds of wheat under hereditary 
tenancy, the land being un-irrigated or semi-irrigated, the landlord gets one 
maund. An occupancy tenant, who is producing 7  ̂ maunds, from the same 
quality of land because he has built a well or made another improvement, if 
called upon to pay one-llfth would have to pay 1 maund and 30 seers. Will 
that be just? What sin has the Select Committee committed in making differ
entiation on the basis of investment which different kinds of tenants have msde ?
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Does anybody in this House contend that merely for the sake of arithmetical 
equality, w,e must Bacrifice substantial equity and justice which ac^^nies in 
favour of the different tenants who have made varying investments? That is 
all I have to say Sir, al>cut criticisms of Mr. Das on the categories.

S M  Hossain liim n (Bihar): Evidently, the hon. Mtimber is referring tô  
Mr. ITiswanath Das.

SlBi A. P. Jain: I am referring to Mr. B. Das.
Shri Hossain ^ a m :  They are two different persons.
Sbri A. P. Jain: Yes, Sir; I refer to Mr. Biswanath Das who said thaft the* 

tenant has not been given security of tenure. Broadly speaking, the basis o f 
the Bill is this. Whatever land is in possession of the tenant, the tenant be
comes the hereditary tenant of that land̂ , whatever may have been his lights 
before, imleps he was a sub-tenant. Whatever land is in the possession of the 
landlord, I mean under the cultivation of the landlcwd, it becomes his niji jot. 
In cultivating niji jot the landlord has the same rights as the tenant lias in his 
holding. They have got the rights to cultivate the land, and to let out the land, 
subject to the same conditions. In fact, before this Bill went to the Select 
Committ*3e, there was a whole chapter on hawala which was very inrquitous 
because it gave the landlord wide powers to acquire the land from tenants. We 
have completely removed that. Only so much of the land will become land
lord’s niji jot as is und«r his cultivation. In that respect, this Bill is a peat 
improvement on the corresi)onding law in the Uttar Pradesh and also in Bihar; 
because, there, in the home farm, the landlord enjoys far greater concessions 
and advantages than havti beer given in this BiU.

Mr. Biswanath Das also complained that we have not given rights of trans
fer to the tenant. 1 hope he has seen the history of what the right of transfer 
has done to the lower classes of agriculturists. I am not talking of the big 
landlords. i"or the rich lueii, it is a great boon to have the right of transfer; 
but, for the poor man, it is a curse. May I remind, through you. Sir, niy hon. 
friend of the agraria:i unrest and distress that took place'm the Bundhelkhand 
and Deccan because of the right of transfer.

SUri Biswanath Das: May I explain my position, Sir? I stated, if my hon, 
friend had correctly followed me, that transfer to the similar class of agricultur
ists should have been aPowed. Otherwise, a mere right to heredity is nothing 
without the right of transfer.

Shri A. P. Jain: Only if my hon. friend had a little patience, he would have 
seen that 1 was coming to that point. Now, experience all over India has shown 
that this right of transfer, tiat this right of free contract known as Ifiisaez faire 
has always been a curse for the poorer classes of tenants. My hon. friend said 
that he wanted that the transfer should be limited only to agriculturists.

Shri Biswanath Das: Similar class of agriculturists.
Shri A. P. Jain: Similar class of agriculturists. After the abolition of 

istimrardari and jagirdari, all the cultivators of land will be similar cl̂ iss of 
.agriculturist.^. But, even among the agriculturists, the experience of the Pun
jab shows that there has gi-own up a class of money-lender landlords. Does 
he want that the land should accumulate into the hands of a few? What is the 
use of abolishing the Zamindari? Look at the law for the abolition of Zamindari 
in the Uttar Pradesh. Look at the other laws for the abolition of zamindari'/ 
Under the new system, they are cutting down the right of transfer, and I say 
that it would be fatal for the smaller cultivator, the smaller owner to have the 
r i^ t  of transfer, because he Will not be able to defend his land. He will sell 
aWay h's laftd fur a song, for & pAitry 6um, on the occasion of a mai'nage or ŵ ên
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he ifl in need of money, end he will become a landless labourer. I believe, S>, 
that the right to transfer is injurious to the small owner and very correctly it 
hae not been given to him.

Now a few words ebout the rent rates. There are three provisions—s îctions 
63, 64 and 147. To fttart ^ith I Was also a critic of section 63 much for the 
siame reat»dn6 flind on the same grounds as were mentioned by my hon. friend 
Mr. Biswanath Das. I appended a Minute of Dissent in which I have very 
strongly critici%i$d sections 63 and 64 because therein a rigid rule of lents has 
been laid down, namely, iti the case of hereditaiy tenancy the amount will be
oi!te-fifth of the produce of the Itod, in the case of occujwtncy ttinaniy it will
b« one-sr?th and in the case of expropritet^Ery tenants it w31 be one-eighth. When 
I saw that, I must confess that I was shocked. But lat^r on, when I studied
the conditions of the area and took th^ assistance of my hOn. friend Pandit
Bhargava, I must confess that I changed niy opinion to «  considerable extent. 
I say this because, when We undertake to legislate, we do not legislate in a 
vacuum. We legislate for the people, for the conditions and for the environ
ments. What is the position today? Mr. Bhargava stated in the 
Hous*} and he knows the local conditions much better than any 
of us. He said that the ordinary rent in Ajmer-Men^ara is two-thirds and the 
legal rent is one-third. Ŵ e have reduced it to one-fifth. Where is the question, 
then of laying down a maximum limit, a ceiling limit so far as existing tenants 
are concerned, because the existing rent is much h i^er than one-nfth. Sir, 
about the future, I hope that the hon. Minister will see that the one-fifth or 
other limits are treated as the ceiling limit and not as the absolute rate. In 
fact, I do not want to repeat the arguments about the burden of proof and ether 
things which I have mentioned in my Minute of Dissent. So far as the e\isting 
tenants are concerned, I have changed my opinion, and I feel that the law 
laid down in sections 63 and 64 is a perfectly sound and good one.

As regards cash rent, that is mentioned in section 147. I think it is a good 
clause as it sayq that the reni will be fixed after taking into consideration a 
number of relevant factors. The average rent spread over a number of years 
will from the basis of rent rates. And no rate of rent will exceed one-fiftii 
of the total produce. I wish we could have included one item into the formula 
he has laid down, namely, that the cost of cultivation and the expenses to the 
cultivator would also be taken into account in fixing the rate. In the U we 
did that and it has been working well. But that thing has b^en omitted from 
the formula. I wish the hon. Minister had included it. I have given notice of 
^  amendment to that effect, but he has not seen his way to accept it. I 
i<^uld, however, earnestly request the Hon’ble Minister to look into it and, 
to incorporate it. because I think it will do good to the tenant.

And then, full opportunity has been given under this Bill, to the tenant to 
have his rent in kind converted into rent in cash, or rent in cash converted 
into rent in kind. It has been said by Mr. Biswanath Das that he was horri
fied to find that this measure proposes to normalise the rent in kind. Sir, it is 
no use going on theories, because laws, as I said a moment before, are made for 
men and for conditions and environments. What is the pcs:ti;^n of the area for 
which we are making the lawV There the land is poor. The rainfall is precar
ious. Now the experience has shown that where the land is precarious and the 
yield is not steady, there the rent in kind is always preferable. Wherever con
ditions are stable, where there is irrigation and the possibility of loss of crop 
comparatively few, there cash rents are an advantage. I am not only making 
a mere statement, because in case of precarious land there are recurring loan years 
when the teiwaat does not produce anything, and if he is called upon to pay the 
normal rent he will not be aMe to do so and there is the chance o f  hie being 
evicted,. Therefore, where the jield of the land fioctfuates from year to ye îr, 
there the rent in kind is always more* advantageoufe, 4iid î  why tBiei
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in kind has been kept here, although the tenant is given the full liberty— ĥe has 
only to file an application—to have it converted into cash rent. Sir, why should 
we sitting here in this House, many of whom are not at all conversant with the 
conditioiis in this area, iiiipose a hard* and fast rule that everybody will pay cash 
rent? Here is the man who cultivates the land, and let him decide for himself 
in what manner, in cash or in kind the rent should be paid. And that is what 
has been dono here, and 1 do not see any defect in the provisions laid down.

Sir, I will not repeat those points which have been dealt with by my hon. 
friend Pandit Lhargava. He has spoken so thoroughly upon all those points 
that I will be only repeating what has already been stated. But I woull like 
to say a few words about my amendments. I was guilty of giving notice of a 
large number of amendments,— more than a hundred of them— to this Bill,. But 
perhaps the array or list of tho amendments is not really so formidable as may 
appear from sheer numbers. My one main objection was about the rule regarding 
the procedure to be adopted ir. the court of law. The Bill as it has come from 
the S.elect Committee la ^  down that every order passed by the original court or 
the officer initially deciding the case will automatically go for confirmation before 
the next higher officer, and the person who has lost the case will file a written 
statement which w'iU be treated as grounds of appeal and the person who has 
won the case will file another WTitten statement which will be treated as the 
memorandum of cross-objection; and after hearing the lawyers on both sides 
the case will be decided. I felt that this, instead of helping the tenant will do 
him harm because in cent, per cent, cases there will be an appeal. And so I 
made a counter suggestion and I am happy that the hon. Minister has been 
pleased to accept it. He has given an amendment to the relevant clauses, 
namely, that the matter will come up for confirmation only in cases when any 
party moves for confirmation, and it practically provides now for a sort of appeal, 
an appeal which is cheaper and simpler and more in consonance with the prevail
ing conditions.

About court fees also I raised a point and that also has been accepted. About 
more than half of my amendments were connected with either
the confirmation or court-fees and in* both cases the hon. Minister has 
accepted my suggestion. About the others I hope when I move them, he will 
look into them sympatheticnlly and where possible, accept them. On the whole, 
I believe that the Bill as it has emerged from the Select Committee is a very 
much improved measure. The Select Committee has given full thought and it 
has removed the objectionable features, and even compared with the correspond
ing laws in most of the other provinces, I  say so with confidence—ond I dare 
say I have seen practically all the tenancy laws of the different provinces in 
India—that it is a progressive measure, a measure of which anybody can be 
proud. But I do hope that it will pave the way for the next and final step for the 

^ emancipation of the tenant or the cultivator, i.e., the abolition of
' ' zamindari.

Shri K. P. Slnlia (Bihar): I would have also liked to congratulate the hon. 
Minister in the same strain as my hon. friend, M!r. Bhargava, has done, but my 
spirit sinks when I find that tiie provisions contained in the Bill do not meet 
the requirements of the t-enants. The Bill is lacking in its practical approach 
to the problem. The rrovisions, when criticidly examined, show that only in 
words relief is sought to be given to the tenants. The one redeeming feature 
of the Bill is that there is recognition of the principle that these tenants could also 
acquire the right of proprietorship, but tiis too is fettered. However, some- 
thiiig' is better than nothing, and therefore for the present I accept this some
thing and also the assurance given by the hon. Minister that in the nt*ar future 
this measure will be iinprovejd to meet the full requirements of the case. I  

therefc»:e support the Bill in the circumstances.
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Now, let us look at the various provisions contained in this Bill and see 
whether they would really meet the requirements of the tenants or not. Firstly, 
let us see what are the conditions of the land and the tenants in that locality. 
We haye seen from the vejwrt that has been supplied by the Government that 
there are no ij’rigational facilities there and that the rainfall also is very scanty* 
in tiie cii-cumstances, it has become a home for famine. It *̂ is 
in this place famine of grass, famine of rain and famine of grains occur 
every now and then. In circunistances of famine, we have heard stories of 
people living on grass and also occasionally on clay. But it is only in this- 
region of recurrent famines we hear of people living on other men, i.e., men eating 
men.

Shri Bharati (Madras): Where?

Shri K. P. Sinha: In Ajmer-Merwara.

Shri Bharati; Even now?

 ̂ Shri K. P. Sinha: Yes. even now. It is a strange thing, but it happens. 
W e have also come to know from the reports that it is a common saving m 
Ajmer-]\Ierwara that people never have two successive harvests. Nafciirally, 
the people iu that area live in abject poverty. The landlords, not b-jing sym
pathetic to the tenants, have been applying illegal and atrocious nicthods o f 
recovering rent from the tenants. There are two ways of realising the rent 
from the tenants, one payment in cash and the other payment in kind- Sc far 
as collection in kind is concerned, the landlords see to it that there is undue 
delay in the appraisement of the crops, because so long as the crops sre not 
appraised, theie cannot be any harvest, and any delay in the appraisement 
causes considerable damage to the crops. Therefore these tenants, in order 
to get their crops appraised speedily, have to pay T^oney to the servants of the 
landlords. Theii these landlords use false weights in weighing the produce. 
Not only that, they also allow parasites to prey upon the cultivation of the 
cultivators. Not only that, in the case of bighori and kuta rent, the landlords 
also use short chains to see that a larger rental is collected for a smaller area. 
Not only this, the begat system is also prevalent there, i.e., the cultivators and 
their cattle can be used free of cost by the landlords, without payment of a^y 
money in return. Then, if the cattle of the tenants trespass î ny lands of the 
landlord, a heavy penal levy is made. The peculiar method is also prevalent 
that interest is charged not from the date of the harvest but even from the 
date on which the crop becomes ripe for harvesting. W'hen onj sees these 
conditions prevailing there, one often wonders how any grain is left in the 
hands of the tenants at all. Over and above this, there are diiTeren î kinds 
of illegal taxes, called lags and negs. This has been stated by Mr. lihargava 
and also admitted by the hoji. Minister. If any heavy expenditure is incurred 
in the house of the landlord, if there is a marriage or some such function, the 
landlord can levy these taxes. These things were done not at the initiative 
of the landlords alone but under the connivance of the then British Govern
ment. These things -would appear quite clear from the report of the Com- 
iruttee which was appointed in the year 193 .̂ That Committee was appointed 
under the Chairmanship of.......

Deputy-Speaker: May I remind the hon. Member that all this history 
of this legislatio.i is not quite relevent at tiiis stage. All this might have been 
relevant in the first instance before reference to the Select Commitee. After 
reference to the Select Committee, there is no need to go over the sajne ground 
once again. The hon. Member may point out that a partricular thing ought or 
ought not to have been done in the Select Committee. To enlarge the scope 
at this s'tage is not correct.
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Sbti K. P. Sinba; I was elaborating those points only to show the. condi
tions of the t-enants there. Now, with your permission, I would re;̂ kd a few 
sentences from this report:

*̂̂ 1) The landlord to have ‘general power , of control’ outside the regular laws of the 
land and should be pbced in a position to collect their rent as an ea is  of land 
revenue.

\2) No court should e n te r t^  any suit for decision of any dispute between a landlord 
and a tenant in regard to the interpretation of respective rights and obligation 
or dues.

(3) Landlord's servant be regarded as a public servant for the purposes of criminal
law. ,

(4) Ejectment of the tenant w ill be carried out by the landlord. He can secure police
help after informing the S.D.O.

<5) The landlord could have the right of expulsion of any resident of his s»nxindari 
on the ground that his presence was prejudicial to the estate.*'

The landlcwdfi in colluj-ion w'ith the then Government carae to exercise 
their power over this temtory just like a Raja and they used to be called 
Rajas, The landlord acquired the sole right over the soU of the land and b}" 
dint of this right he treated his tenants in such a way that he could oust them 
as he liked. He used to settle the lands for a year and he could oust his tenants 
within that one year. This has been the system of land tenure prevalent ixnd 
under these conditions the tenants are li\ing even today. The principle underlying 
tlie tenancy was that tiie landlord was the master of the soil and the tenants 
remained at the will of the landlord. The Confess is pledged to the removal 
o f the di^&eulties of the tijnants and the principle accepted b j the (i'ongress 
is that the tenants are tiie masters and the landlords have to be removed 

.as intermediaries. This principle has been recognised in this Bill but it is 
fettered by so many clauses that it would be impossible for the tenant to 
acquire the positioa that is sought to ccmfer on him. In the light of the princi
ple accepted by the Congress that the tenants are the masters and the land
lords should be removed, if the provisions of the Bill are examined one feels 
that they should have been framed in such a way that the tenants would be 
in a position t j  acquire the right of becoming the sole maste’^ of the land. 
They should be given encouragement under the Bill to acquire money so that 
they can secure their position. Even after the Bill has come back from the 
Select Committee the provisions go to show clearly that the rights of tlie 
tenants have not improved nor their status in relation to the land. As regards 
the houses where they live they have not been given any right,. There are 
two kinds of houses ia this part of the land— one kind is in the residential parts 
of the villages and the other is on agricultural lands. So far as the village 
houses are concerned the right of residence therein is given but not the right 
of occupancy. In regard to houses on cultivable lands they have ?io rights 
and they can only remove their belongings when they go out. This provision 
in the Bill goes to show that it is not in ^ e  interest of the tenants but that of 
the landlords.

Similarly, the tenants hays not been given the right to grow the crops of 
their choice. If the lands are theirs there is no reason why this right should 
be restricted. The reason given is that it is profitable to the tenants if they 
grow cottcn and fodder on the lands but the landlords are losers. Hence pro
vision is made in the Bill that the tenant can grow fodder and cotton only on 
one-fourth of the land. If he does on more than that he must pay double the 
rent. This safeguards only the landlord’s interest but not the interest of the 
tenants. The tenants should have been given the full right to grow o^er any 
part of the land anything they wanted.

They have not beea f^ven the right oi transfer. Mr. Ajit Prasfid Janii said 
that the right of transfer to a poor man is a dangerous right. I would submit
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-with great respect that the denial of the right erf transfer means ^ i a l  of 
.ownership in the land. Theiefore the denial of the right of transfer has very 
much affected the rights of the tenants on the land-

The tenants have net been given the right to div^e their ô ti holdings. 
If there are two or more brothers and on account of differences between them 
they want to divide the holding, they have been prohibited by this RiU, if 
after division the area is less than ten acres. This provision also is not in the 
interest of the tenants but in the interest of the landlord. Two unwilling 
parties cannot successfully carry on good cultivation and in such circumstances 
.cultivation would be Degiected- This will consequently bring forward arrears 
of rent and the landlord will ultimately come into possession of the land by 
virtue of the arrears.

Mr. Deputy-Speaker: Will it not lead to fragmentation?
Shri K. P. Sialia: There are similar provisions in the Bill which go 

show that the proper spirit in the minds of the framers is missing in the BiJl. 
All possible provisiors have been made in the Bill to provide for the interests 
of the landlords Under the circumstances the Bill does not go far enough 
to meet the requirements of the time. This is the only occasion when this 
House has got the opportunity to frwne such a Bill. In regard to other tenancy 
laws thev are matters for the State Governments concerned. In enacting this 
measure the provisions should have been so made that they should have served 
-as a model for other parts of the country but in it only very limited rights 
have been given to the tenants.

Under these circumstances I support the Bill.
1!1ie of Food and Agriculture (Shri Jaimmdas Donlatnm): I ^o

^MER-MERWARA t e n a n c y  a n d  I,WID KECORDS BILL

-----------nothing . ---------------   ̂ .
the tenants in Bihar. Though this Bill, when passed, is going to have effect 
only in Ajmer-Merwara, as my hon. friend Shri Ajit Prasad 4ain explained, 
there may be something in this Bill for Bihar to copy.

I totally disag'-en with the interpretation put by the last speaker on some 
of the provisions of the Bill and I have no doubt that if it had been possible for 
him to have had fuller ciiseussion with regard to the provisions of this measure 
and at an earlier stage, probably his views would have undergone considerable 
change.

I may inform the House that when the Select Committee was appointed I 
was very anxious that it should be very representative and I want to read out 
for the information of the last speaker and others as well the personnel of the 
Select Committee which has shaped the provisions of this Bill.

I might further inform the House that even subsequent to the report of 
the Select Committee, I have made substantial changes as a result of informal 
discussion with many of those who had moved amendments, and all that in 
the interests of the tenants.

The Members of the Select Committee were Pandit Mukut Bihari Lai Bhar- 
gava, Shri Lakshminarayan Sahu, Shri Mahavir Tyagi, Shri Ajit Prasad Jain, 
Ch. Ranbir Singh, Shri Brajeshwar Prasad. Pfof. N. G. Hanga, Shri. H. V. 
Kamath, Shrimati G. Durgabai, Shri Kishori Mohan Tripathi, Shri Satis Chandra 
Samanta, Shri V. C. Kesava Rao, Prof. Shibban Lai .Saksena, Shri R. K. Sidhva, 
■Shri V. S. Sarwate, Shri Gokulbh&i Daulatram Bhatt, Shri Ram Sahai, Begum 
Aizaz Rasul, Shri M. L. Gautam, and Shrimati Renuka Ray. Even wtere 
some friends put in Minutes of Dissent, subsequent to the report of the Select
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Committee I have given notice of several amendments to meet their point of 
view, and I have no doubt that the tenantry in Ajmer-Menvara which is affected 
directly by this legislation has welcomed, and will welcome the passing of 
this Bill. ^

I will only refer to a few points made by two of the prominent Members 
of this House, who have shaped the Bill much more than probably anybody 
else; and with their age-long experience of tenancy legislation and also know
ledge of conditions of tenantry, the lecommendations of Shri A. P. Jain and 
Pandit M. B. L. Bhargava always carried weight with me even against any 
opinion w’hich might have been received from those officials who at great pains 
and with unremitting labour had framed this Bill.

I have no doubt that there has been delay with regard to the record of 
rights and no one is more unhappy than myself that the survey and settlement 
operations, and the preparation of record of rights could not be speeded up, 
but unfortunately, as in the case of many matters, financial consideration 
came in the way in the sense that I w’as not able to secure adequate finance 
for the purpose. But with the backing of the House, I do propose to make a 
fresh effort to see that we are enabled to complete the record of rights as 
speedily as possible.

Shri A jit Prasad Jain was quite right in saying that as the constitutional 
Head of the State, the power of framing the rules will formally go to the State 
Governors, and in the case of Ajmer-Merwara to the Chief Commissioner; that 
therefore it would not be possible to make any amendment in the Bill that the 
Chief Commissioner will not frame the rules. But, as my hon. friend Shri Mukut 
Bihari Lai Bhargava said, the rules have already been drafted. They are with 
me and the Government of India are going to take pretty good care to see that 
appropriate rules only are framed and formulated by the Ajmer State Govern
ment.

A suggestion was made that early action should be taken with regard to 
Section 180 and that the panchayats should be constituted as speedily as 
possible 60 that they could exercise the powers which the Bill intends to give 
them. I propose to take up early that question also and see that action is 
taken as speedily as possible.

With regard to the main theme of the speeches of some of my friends with 
regard to the abolition of zamindari, it must be recognised, as my hon. friend 
Shri Ajit Prasad Jain explained, that the essential step of laying down certain 
unavoidable, inevitable provisions w'ith regard to the tenants is preliminary to 
any Bill for the abolition of zamindari. As I indicated in my introductory 
speech, this Bill must be regarded a.s a step and an essential step, but still a 
step in that direction. I have no doubt that the time will soon come when 
Ajmer-Merwara also, in the matter of abolition of zamindari, will be on the 
same level as other Provinces.

Sir, I do not propose taking any further time in replying to the general 
debate, and I do hope that the House will agree to sit a few minutes beyond 
five and pass this Bill.

Mr. Deputy.Speaker: The question is;
“ That the Bill to declare and amend the law relating to agricnltnral tenanciefl, record-of- 

rights and certain other matters in Ajmer-Merawara, as reported by the Select Committee, 
be taken into consideration,”

The moUon was adopted.
Mr. Deputy-Speaker: What about the amendments? We have got a forest 

of them. '
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Sbii Jairamdaa DouJatram: May 1 say that there are a Biunber at amend
ments which have been prc^osed by Shri Ajit Prasad Jaiu which I propose to 
accept. They are Nos. 22, 30, 35, 65 , 66, 110, 156, 168, 169, 170, 171 and 214 
in the final list. Then there is one amendment of Pundit Mukut Bihari Lai 
IJhargava also, amendment No. 7 in supplementary list No. 2. These I  am 
accepting. Then there are a number of amendments of which I have given 
notice today; they are more or less consequential ones following from the 
amendments of which I had already given notice.

Mr, D^Uty-Speaker: We have had enough general discussion on the Bill 
referring prsctieaUy to most of the clauses. The bon. Members may move 
the amendments which are acceptable to the hon. Minister. We need not have 
any further discussion.

SlHi Jainm dw Doiilatspam: I beg to move;
“ That in claiue 2, the following new sub-clause be inserted as sub-clause (1) and the 

existing provision be renumbered as sub-clause (2) : .
*(1) The Ajiner-Merwara Agrarian Relief Second Ordinance, 1949 is hereby reijealed.’ ”

This is a consequential amendment. I also move:
“ That in clause 2, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be substituted.'*

Mr. Deputy-Speaker: The question is:
in clsuM 2, the following new aab-clauae be inseried as attb-clwise (1) and thja

existing provision be renumbered as sub-clause (2) :
‘ (1) The Ajmer-Merwara Agrarian Relief Second Ordinance, 1940 is hereby repealed.* ”

The motion was adopted.

The question is:
“ That in clause 2, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be substituted.*’

The motion was adopted.
Mr. Deputy-Speaker: The question is:
“ That clause 2, as amended, stand part of the B ill.”

The motion was adopted.

Clause 2, as amended, was added to the BiB.

Snrl Jairamdaa Doulatram: 1 beg to move:
“ That in clause 3, before the word ‘Regulation* the word ‘Ordinance’ and a coming be 

inserted.”

Mr. Deputy-Speaker: The question is:
“ Thiit in clausc 3, before the word ‘Regulation’ the word ‘Ordinanee’ and •  comma be 

inserted.”

The motion was adopted.

Mr. Depuity-Speaker. The question is:
“ That clause 3, m anunided, stand part of the B ill.”

The motion was adopted.

Clause 3, as amended, was added to the Bill.

Shri A. F. Jain: I beg to m ove:
“ That in part (7){c) of clause 4, the words ‘to the lessee’ be omitted.”

Mr. Deputy-Speaker: The question is:
“ That in part (7)(c) of clause 4, the words ‘to the lessee’ be omitted.

The motion was adopted.
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Shri Jairamdas Ikml&tram: 1 beg to move:
“That in part (8) of clause 4, the words and figure which i« chargeable under section

€7’ be omitted.”

Mr. Depirty-Speaker: The question is: ^
“ That in part (8) of clause 4, the words and figures ‘or which is chargeable under section 

87' be omitted.”'

The motion wafi adopted.
Shri A. P. Jain: I beg to m ove;

‘That in part (16) of clause 4, for the comma, occurring after the word ‘proprietor* the
words ‘as such’ be substituted.”

Mr. Deputy-Speak«r: The question is:
“ That in part (16) of clause 4, for the comma, occurring after the word ‘proprietor’ the 

words ‘a« such' be substitued.”

The motion was adopted.

Shri Jairamdas Doolatram: I beg to move:
“ That in pai-t (18)(b) of clause 4, for the word ‘province’ the word ‘State’ be substi

tuted.”

Mr. Deputy-Speaker: The question is:
“ That in part (18)(b) of clause 4, for the word ‘province’ the word ‘State’ be sulsti- 

tuted.” ‘

The motion was adopted.

Shri Jairamdas l>oiilatraxn: I beg to move:
“That in part (23) of clause 4, for the words ‘Ajmer-Merwara’ the word ‘Ajmer* be 

substituted.’*

Mr. Deputy Speaker: The question is:
“That in part (?3) of alause 4, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be 

substituted.”
The motion was adopted.
Shri A. P. Jain: I beg to move: ’

“ That in part (24) of clause 4, the word ‘his’ be omitted.”
Mr. Depuity-Speaker: The question is:
“That in part (24) of clause 4, the word ‘his’ be omitted.”

The motion was adopted.

Shri JiOramdas Doulatram: I beg to move:
“That for part (30) of clause 4, the following be substituted : *

*(30) “prescribed” means prescribed by rules made under this Act;’ ’*

Mr. Deputy-Speaker: The question is:
“ That for part (30) of clause 4, the following be substituted :

‘ (30) “presonbed” means prescribed by rules made under this Act;’ ”

The motion was adopted.

Shri Jairamdas Doulatram: I beg to move:
(i) “ That in part (32) of clause 4, for the word ‘province’ wherever it occurs, the word 

‘State’ be 8uV)stituted.”
(ii\ “ That in part (32) of clause 4, for the words ‘Ajmer-Merwara’, the word ‘Ajmer be 

substituted.”
(iii) “ That in part (37) of clause 4, the words and figures 'and a cess chargeable nnder

section 87’ be omitted.”
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Mr. D ^ty-Speakdr: I sur/il put these three anieutlments together. The
questioiv is'

(i) “ That in part (32) of clause 4, for the word ‘province’ wherever it occurs, the word 
‘State’ be suhstituted.”

(ii) “That in part (32) of clause 4, for the words ‘Ajmer-Merwarathe word ‘Ajmer’ b« 
substituted.”

(iii) “ That in part (37) of clause 4, the words and figures ‘and a cess chargeable undar 
section 87’ be omitted.”

Tiic motion was adopted.

Shri Jairamdas l>oulatram: I beg to move:
“ That in part (41) of clause 4, for the word ‘province’, the word ‘State’ be substituted.”

Mr. Deputy-Speaker: The question is:
“ That in part (41) of clause 4, for the word ‘province’ , tbe word ‘State’ be substituted.’*
The moiion wag adopted.
Shri Jtiramdas Doulatram: There, is a consequential amendment to part

(:>')). I beg to move; I
“Thit in part (35)('viii) of clause 4, for the brackets, letters and word ‘ (a), (b'̂  or (c)*, 

the brackletters and word *(a) or (b)’ be substituted.”

Mr. Deputy-Speaker: The question is:
“ That in part (35)(viii) of clause 4, for the brackets, letters and word ‘ (a., (b) or (c)’ ,

the brackets, letters and word ‘(a) or (b)’ be substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:
“ That clause 4, as amended, gtand part of the Bill.”
The nwliori was adopted.
Clause 4, as amended, was added to the Bill.

Sbii Jairamdaa Daulatram: I beg to move:
(i) “ That in sub-clause (1) of clause 5, for the fuUstop occurring at the end, a colon be

substituted.”
(ii) “That after sub-cUuse (1) of clauae 5, the following proviso be added :

‘Provided that, except as provided in section 198, a legal practitioner or his clerk
or employee, or a petition-writer shaU not act as authorised agent of such land
lord or tenant,’ ”  ̂ '

(iii) “That in sub clause (1) of clause 5, the brackets and figure ‘ (1)’ occurring at the 
beginning, be omitted.”

(iv) “ That sub-clause (2) of clause 5 be omitted."

Mr. Depuly-Speaker: The question is:
(i) “That in sub-dftuse (1) of clause 5, for the fullstop occurring at the end, a colon b«

substituted.'* '
(ii) “ That after sub-clause (1) of clause 5, the following proTiso be added :

‘Provided that, except as provided in section 196, a legal practitioner or his clerk
or employee, or a petition-writer shaU not act as authorised agent of such land 
lord or tenant.’ ” ' >

(iii) “That in 9ul-rlause (1) of clause 6, the brackets and figure ‘ (I)’ occurring at the 
beginning, be omitted.”

(iv)“That sub-clause (2) of clause 5 be omitted.”
The motion was adopted.
Mr. Deputy-Speaker: The question is:
“That clause 5, as amended, stand part of the Bill.”
The motion was adopted.
Clause 5, as amended, was added to the Bill.
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Sbii JatliaiiidtoB I  beg to move:
“That in part (iii) of clause 6, the words 'or fodder crop’ be omitted.”

Mr. D^uty-Spealier: The question is;
“ That in part (iii) of clause 6, the words ‘or fodder crop’ be omitted/’

The motion was adopted.

Mr. Deputy-Speaker: The question is:
“ That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.

Clauses 7 and 8 were added to the Bill.

Slui Jairamdas Doulatrain: 1 beg to move:
‘̂That m part (i) of clause 9, the words ‘or fodder crop’ wherever they occur be omitted.”

Mr. D^uty-Speaker: The question is: *
•‘That in part (i) of clause 9, the words ‘or fodder crop’ whereret they occur be omitted.’

The motion was adopted.

Mr. Deputy-S^eaker: The question is:
••That clause 9, as amended, stand part of the Bill.”

The motion was adopted.
Clause 9, as amended^ was added to the Bill.
Clause ,10 was added to the Bill,
Clause 11 was added to the Bill.
Shii JairamdaB Doulatram: I beg to move:
(i) *‘Th»t in .ub-claoM (2) of claiue 12, for the word 'w m ' the word» -hM ^

•obilltoted.”  '
(ii) “That in sub.ch.UM (2) of clause 12. for the word ‘in’ the word ‘.ince’ be

•nbstituted/*
m  ‘'That in Bub-dause <2) of clause 12, the ioUowiag be add^d at the end :

«and submit the record of the case for confirmation of the order passed by him to the
Golkctor».”

Mr. Deputy-Speaker: The question is:
(1) “ That in sub dause (2) of cUuae 12, for the worn ‘was’ the *ord, ‘h «  been’ be

gubstpu.^^ ^  ,„b-clat.M (2) of clause 12, for the word ‘in’ the word ‘dnc.’ be
sabBtitute'l.”

(iii) “ That io sub clauBe (2) of clauM 12, the following be added at the end :
•and rab»it the record of the can for confimation of the «der pa»ed by him to the

Collector*.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:
“ That clause 12, as amended, stand part of the Bill. ’

The motion was adopted. ^
Clause 12, as amended, was added to the Bill.
Clause la  add^d to the Sill.
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Shri Jairamdas Doulatram: 1 beg to move:
“That for clauBe 14, the following be substituted :

‘14. Statug of tenant of niji jot.—A landlord may let his niji jot Bubject to the same 
restrictions as apply to sub-letting by a hereditary tenant mider section 27 :

Provided that if such landlord lets hia land which is «*;* jot in contravention of the 
provisions of this section, such land shall cease to be niji jfft and the person 
to whom the land is so let sball becenae hereditory l«liftttt thereof/ ”

Mr. Deputy-Speaker: I would ask the hon. Minister to give me a Kst of the 
agreel amendmeMts, so that I may refer to the number. The question is:

“ That for clause 14, the following be substituted :
‘14. St<itu8 of tenant of niji jot.—A landlord may let his mji jot subject to the same 

restrictions as apply to sub-letting by a hereditary tenant under section 27 :
Provided that if such landlord lets his land which is niji jot in contxaveation erf the 

provisions of this section, such land shall cease to be niji jot ahd tiie pwaoO 
to whom the land is so let shall become heredita^ tenant thereof.’ *’

The motim wm adopted.

Mr. Deputy-Speaker: The question is:
^*Th«t chniie 14, a« amended, stand part of the Bill.”

The motion was adopted.

Clause 14, as amended^ was added to the Bill.

Clause 15 was added to the Bill.

Shri Jidraandas DDUlatram.: 1 beg to move:
“ That in clause 16, the brackets and figure ‘<1)’ be omitted.”

Mr. Deputy Speaker: The question is:
“ That in clause 16, the brackets and figure ‘(1)’ he omitted.”

The motion was adopted.
Mr. Deputy-Speaker: The question is :
“ That clause 16, as am̂ ended, stand part of the Bill.”

The motion was adopted.
Clause 16, as amended, was added to the Bill.

Clause 17 urns added io th& BiH,

Shri Jairamdas Doulatiam: I beg to move:
(i) “That in clause 18, the bracket* and figure ‘(1)’ be omitted.”
(ii) “That in part (b) of clause 18, the word ‘or’ occurring at the end be omitted.”
(iii) “That part (c) of clause 18 be omitted.”

Mr. Deputy-Speakeor: The question is;
(i) “That in clause 18, the brackets and figure ‘ (1)’ be omitted.”
(ii) ‘That in part (b) of clause 18, the word ‘or’ *cciiwing ait tlie end be oreHted.”
(iii) “ That part (c) of clause 18 be omitted.”

The motioti was adopted.
Pandit Mukut Bikari Lai Bhargava: I beg to more:
“ That in part (a) of clause 18, the d̂lltfwing b© omitted :

‘on condition of iiis sinking a well, reclaiming or otfeervriaA derelopiag moch bmd’.”
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Mr. Deputy-Speakeir: The question is:
"That in part (a) of clause 18, the following be omitted :

‘on condition of his sinking a well, reclaiming or otherwise developing such land’/ '

The motion was adopted.
Mr. Deputy-Speaker: The question is:
**That claose 18, as amended, stand part of the Bill.”

The motion was adopted.

Clause 18, as amended, was added to the BilL 

Clause 19 was added to the Bill.

Shri A. P. I beg to move:
(i) “That in sub-clauBe (1) of clause 20, after the word ‘exchange* occurring in line 4,

the words ‘of specific areas’ , be inserted.”
(ii) “That in sub-clause (1) of clause 20, for the words ‘or a portion thereof, as the case 

may b©’ occurring in line 6, the words ‘in such village or area’, be substituted.”

Mr. Deputy Speaker: The question is;
(i) “That in snb-rlause (1) of clause after the word ‘exchange’ occurring in line 4,

the words ‘of specific areas’ , be inserted.”
(ii) “ That in sub-clause (1) of clause 20, for the words ‘or a portion thereof, as the case 

may be’ occurring in line 6, the words ‘in such village or area’, be substituted.”

The motion was adopted.
Mr. Deputy-Speaker: The question is;
“That clause 20, as amended, stand part of the Bill.*̂

The motion was adopted.

Clause 20, as amended, was added to the Bill.

Clauses 2l to 26 were added to the Bill.

Shii Jaiiamdas Doulatram: 1 beg to move:
(i) “That in sub clause (1) of clause 27, for the word, brackets and figure ‘and (3)’ the 

word̂  brackets and figure ‘to (4)’ , be substituted.”
(ii) “ That in sub-clause (4) of clause 27, for the words ‘the amount’ the words ‘one and 

one-fifth’ , be substituted.”
Mr. Deputy-Speaker: The question is:
(i) “ That in sub-clause (1) of clause 27, for the word, brackets and figure ‘and (3)’ the 

word, brackets and figure ‘to (4)’, be substituted.” “
(ii) “ That in sub-clause (4) of clause 27, for the words ‘the amount’ the words ‘one and 

one-fifth’, be substituted.”

The motion was adopted.
Mr. Deputy-Speaker: The question is;
“ That clause 27 as amended stand part of the Bill.”

The motion was adopted.
ChauSe 27, as amended, was added to the Bill.

Shri Jairamdas Doulatram: I beg to move;
“ That the second Proviso to clause 28 be omitted.”

Mr. Deputy-Speaker: The question is:
“ That th3 seconl Proviso to clause 28 be omitted.”

The motion was adopted.
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Mr. Deputy-Speaker: The question is:
“I’hat clause 28, as amended, stand part of the Bill.”

The mofion was adopted.

Clause 28, as amended, was added to the Bill.

Shii Jairamdas Doulatram: I beg to move:
**That for clause 29, the following be substituted :

*29. Life tenancy <?/ when Notwithstanding anything contained
in section 28, the surrender of her holding by a female tenant with fife intereat 
shall not extinguish her tenancy, unless such surrender is made with the written 
consent of her nearest reversioner.’ ”

Mr. Deputy-Speaker: The question is:
“ That for clause 29, the following be substituted :

*29. Life tf-nancy of female, when extinguished.—Notwithstanding anything contained 
in secLlou 28, the surrender of her holding by a female tenant with life interest 
ahall not extinguish her tenancy, unless such surrender is made with the -written 
consent of her nearest reversioner.’ ”

The .motion was adopted.

Mr. Depirfcy-Speaker: The question is:
“ That clause 29. as amended, stand part of the Bill.”

The motion was adopted.
Clause 29, as amended, was added to the Bill.

Shri Jairamdas Doulatram: I beg to move:
“ That in sub-clause (2) of clause 30 for the word 'non-occupancy’ the word ‘h «^ ta ry ’ 

be Bubstitnted.'’

Mr. Deputy-Speaker: The question is:
“That in sub-clause (2) of clause 30 for the word ‘non-occupancy’ the word ‘hereditary’ 

be substituted.”

The motion was adopted.

Mr. Deputy>Speaker: The question is:
“That cljiuse 30,'»s amended, stand part of the Bill."

The ^notion was adopted.
Clause 30, as amended, was added to the Bill.

Clauses 31 to 36 were added to the Bill.

Shii jairamdas Doulatram: 1 beg to move:
“That in sub-clause (2) of clause 37, after the words ‘list of’ the word ‘his’ be inserted.” 

Mr. Deputy-Speaker: The question is:
“That in sub clause (2) of clause 37, after the words ‘list of’ the word ‘his’ be inserted.’* 

The motion was adopted.
Mr. Deputy-^aker: The question is:

**That clause 37, as amended, stand part of the Bill.**

'The motion was adopted*
Clause 37, as amended, uhis added to the Bill.
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Mr. D ^ty-Speaker: Why nofc I adopt tfais procedMie? After all, the
House is supreme in this matter,— therefore may I suggest one course? If a 
list is given of all the agreed amendments, aU of them can be put to the
House and carried. Subject to those amendments ail the other (Causes can be
carried.

Some Hon. Members: That is a ver '̂ good suggestion.
Mr. Deputy-Speaker: After all, every amendment is put to the House only 

for the purpose of allowing an opportunity for discussion. But when these are 
all agreed amendments aad there has been enough dSscussioii, we can save 
^  time of the Houae.

Shri Jftiramdas Doulatram: If you like, I can give the numbers of these 
amendments.

Some Hon. Members: Do it tomorrow. 
Some Wm, Membem: Ko, do it now.
An Hon. Member: The list can be placed on the Table.
Mr. l>epiity-Speaker: The House has to formally carry tiie amendments.
Sbri Jairamdaa DoulEtram: I>6 you wish me to read the numbers, Sir?
Mr. I>eputy-Speaker: They can be passed today. I give special permission 

to the hon. Minister to read out the numbers of the amendments. Then I can 
put them to vote and subject to those amendments the clauses can be put.

Shri Jairamdas Doulatram: The next amendment is to clause 40, No. 18 in 
Supplementary List No. 1.

An Hon. Member: ’Hiere is another amendment to clause 40,
Mr, Depnty-Speaker: In the latest list̂  tliere is a typed amendment No. 0 

to this clause. After all it is now 5 of the clock...........
Shri Jairamdas Doulatram: We can finish off today.
Mr. Deputy Speaker. I am not prepared to agree to that. I want the hon. 

Minister to give me a list of the amendments. The Bill runtr to 205 clauses. 
Even tWs is a very bad departure from the existing rules. 1 thought that as 
we have agreed to almost all the provisiotis after aufiicient discsusaksffl, the rest 
is easy. But that is not so. This business would Bot take more than half an 
hour on the next day.

The House then adjourned till a Quarter to Eleven of the Clock on Tuesday, 
the 4th April, 1950.
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